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Motion regarding background notc
on review of drug policy 1986—Contd

SHRI INDER KUMAR GUJARAL
(Bihar): Sir, I must begin by paying
a compliment to the Minister, not so
much for the D:iug Policy document
but hig genera] dynamism tha; e
has already exhibited in every port-
folio that he has held. I have always
admired is intellect and his dynam-
ism I see something of it here as
well. '

The difficulty today is that while I
speak on the New Drug Policy, :
noiice that the New Policy, as the
Policy :2ys again and again, iz con-
ditioned by the New Industrial Po-
licy_ It is, if 1 may say so, in a way,
paving the way fo: the coming in of
the Dunkel Accord hecause whatever
we may have Deen talking about the
Dunkel Draft I think in z way the
ground is being conceded cven in ad-
vance of that.

Ii is unfortunate that in every turn
of onr economic policy we %ee with
distress and with anxiety how the
Nenruvian outlook and vision is being
said good-byg to. While the hon.
Minister, for whom I haye great en-
ough regard, is also 5 product of the
Nehruvian thinking, some of us on
this side of the Housa also have ai-
ways believedq tha; the industrial
policies that were shaped by Nehru
and others during his regime, are ihe
ones that have bronght the couniry
to were we are, and we would never
kove been what we are today but for
his vision. The Industrial Policy Re-
solution of that time in the Nehru
era was not only a vision but it also
tried to create a new tye of future
for India. Nehru's policy, ~ Nehru’s
vision and Nehrnvian Industrial po-
Jicy was not only a statement but it
was a vision of New India. Therefare,
when we notice that step by step we
are saying good-bye to that vision, we
should feel concerned, and we should
feel concerned particnlarly because,
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unforiunately, this is being said good-
bye to, by the pcople in that party
which claims to rule in his name and
whieh claimg that it has a legitimate
irheritance of his legacy,

I am not a Icon-worshipper, but
at the same time I aiso feel disturkb-
ed by this. The plans and and pro-
gramumes of self-repnance which we
toilowed fu: four o five decadeg a:
l said jnst now, where based on =
the  Dunkel Accord because
the way few things. One,
uf course, was selfreliance as
~entra] point. Concep; of seif-rels-
ante wag not bora ' after freedom.
During  the freedom geruggle—!1
think those ]like me who had a gmall
sud humble role (o play during the
freedom struggle—we  were Inspired
by a vision of India and the future
of India, which would be selirelient.
With that framework the new indus-
trial policy wzs made. It emphasis-
ed jmport gubstitution. The new
industrial policy assigned an lmpor-
tant role to the public sector. 1{ 1
may repeat what the  ipndus(rial
poliey had said a; that time it was
that the ¢commanding heights of the
economy would be in the public
sector, But we are now new people,
we have new jargons, we hve new
ways of talking things. We are now
coining new ldeclogies, We are
thinking that perhaps—and it is be-
ing  said unfortunately—import-
substitution is a dirty word, as if
selt-reliance ig a dirty word. In the
rame of globalisation, international
ccmpetition and all those things we
are gaying a good- bye to all that we
had stood far. Therefore, the Teason
for this diversion of that policy and
attitude causes me a great deal of
anxjety. Our econormny—and if T may
say so many pebple have raid it ear-
lier also—is not being made now in
this country. I do not want to blame
anybody. I am not saying this to
run down the Government, bup 1
think our self-respect and our natio-
nalism and patriotism must ask this
nuestion: Are we really making our
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policies ourseives? OUr ale the poli-
cies reahy being mizue in Wasa.ngon
by the LMF unu th. .. oriu cani: 4
knuw a le torma derial wil]l be
made and a formal denial hus beea
sometimes, but that aocs nol negare-
reality my difficulty presists when [
wani to talk of the druyg pouvy, I
havt (o digcuss the New = ECOROMIC
policy, because the statemeng jt.elf
says it. In the Stagement, which the
hori. Minister has placed before us,
ne justifies the new drug - policy.
this. ground. I quote  from the very
tietement that the made: “There
is no reason. why that drug sector
.should be exeluded form thi libera-

lisatjon envigaged in the new
industrial pelicy.” As if tht new
industrial policy.” As if the new
and it is nor spell dangers. We

should try to- protect even belatedly
this vital sector from the doom.
There. is every reason that particulariy
the daug sector . pariicularly should
be safeguarded from the coming on-
slaught. Unless we consciously and
carefully .do it , this crucial sector
where in the peeple’s life and:health
i, invelved any where the future cf
nation is coneerned, will be gravely
undermined Therefore, my basic
objection to the statement is that it
does not zealously gsafeguard that,
what I choose to call in all humility.
‘national ihierest’.” We all use the
word “national interest’ very loosely,
but we mugt ~umnderstand how this
policy statement against the. natiohal
interest.

At this stage I am reminded of
8- greag personality—General Sokhi.
He at one time adored this Houge
also, My hon. friend, the Mimster, if
hie reads the history of the growth of
‘the Indian industry in the drug
seetor, he would recall his contri-
bution. I was - a - younger man and
I remember, when Gen. Sokhj startd
- tallding of -this, I. think there were
* pmige in’ this House ag well ag outside
. who: -thiowught. - the -most -foolish. iden
would be for India to try to make
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arugs. 1 wag ricculed. I remiember
1 ldrge aumper o.

SpEUPLIE Ll Lde
AEANSL wudiu wiosty,
wur he worked ior jt. Not pecause ig
was he, but despire thr cyulcism, he
qad the DacKIng or tnat great ladiaa
who went by the name of INeiru.
iht baexing of Neizru brousht us his
uew vision. ‘lherefore, at-tat time
1100 only wag this courage avuiiable,
20t oaly was this vision vailabe, puc
We 2180 were internationally soaat-
ed whert we had the Sovier Un:om.
sSoviet Union's packing was available.
it made it possibie
self-reliant 11 the petrojeum scc.or.
1t made us possibie t¢ enter the
metallurgy sphere. 1; inade it pusgi-
ble for us to get inte heavy inuustry.
1t made it possible for us to become

riedla wrete

Ior ug {0 Qe

seif-reliant in our deience produc-
tion, Of course, thig heiping hand
ws there to help us. But nelping

hand is one thing. But the purpose
of our policies and attitudes and ali
‘hni we were thinking of was thus,
We saw relentless pursuir thar was
icllowed for four decades, Here 1
want to compliment Mrs, Gandhi
also because I think this was the line
that was consistently taken hy her.

SHRI JAGESH DiaSAI: (Maha-
raghtra): If we had uoct manufactur-
ed drugs in our ccunlry, what would
have happened? 1 can’( imagine. If
we had imporied drugs, what would
have been its price?

SHRI INDER KUMAR GUJRAL;

That is my regret, We are not realis-
mg what is the -detailed anatomy of

our legacy and tha: is why I am
mehiicning those great  namesgs.
Those great -names do not

do not belong to any polml:al party.
They helong to the mnation, That is
why I mentioned those great names.
belong Lo any politieal party
There is no use merely celebating
their birthdays. There is no using
merely going te their somadhis and
paying homage to them and at leisure
get rid of all thac they have done.
If I may say so—in all humility,
with -all my respect that I have for
the hon. Minister—this statement, in
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a way, lLegates the policy that was
followed by Nehru and Indira
Gandhi. The IDPL units in Hydera-
bad, Dehra Dun and the penicillin
factories were 2ll a part of that
poliey, Again | repeat even at that
time some people gquesijoned us in
the rame of guality. Sorie peopie
said “We were buing a low level
techuiology from the Soviet Union.”
This was 2 common  thiiZ, Some
peop.c said, “Why should we do it
wheti everything is available at chea-
per raies elsewhere?” Why did we
ner <o it then? Why did we not
foiiow their advice? What has chang-
ed today is tha; we are just going
ticugh a  process of  reversal of
(i:at pelicy that we had built up
greai struggie.  As I sid earlier,
this particular IDPL secor, what a
monument of pride if was fo rus!
Uafortunately we have ciczated an

armosphre in the coumtry that by
menijoning  their ocames we feel
cobarrassed today. We had been
mads to say as if (he worst thing

that [ndia could have done for itself
was Lo build up the public sector, We
had been rpade io feel as if the worst
thing of the Inian policy iramework
was to build up the IDPL unit. Well
my hon. friends might say, “No, you
are wrong.” But I rhink a siage does
come when candidness should get
the better of the policy nceds.

Therefore, I say ihe drug industry
has a happy record, We may not have
gone that far where otherg have
gone. Naturally it takes time (0
cover that much of mileage. Bug the
mileage thar we have rovered is
sometking about which I fcel happy.
The statement itself h ag quoted
Yigures about the growth of the in-
dustry., When I look eround and to-
wardg other developed countries, I
feel much better and more com-
forted. Despite our difficulties, we
have been able to build up this.

Today, we sec another attack com-
ing on ug in the name of what you
call the Dunkel draft. This is hot an
occasion for me tp discuss it at
length, But I think the Dunke] draft
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nas been examined by the Standing
Committee of the Prliament attached
to this Miristry. I wi] come to that
a little later. Theretore, the song
and the tume of the statemenmt 1Is
somewhat different. I say it with a
great deal of hesitaton. I have
great respect for the Minister. | have
vead his statement rime and again
and reading jt again may not help
me. [ may be very limited in my in-
tellect, But whz over I have grasped
is that the song azd the tune: of his
statement 18 we want foreign invest-
ment here. To get Iforejgn imvest-
ment, what shall we do? e should
relax the FERA. We have already
relaxed FERA. In the last few weekg
we have seen in the drug seetor as
to how multinationals like the GlaXo
and the Pfizer have now come in
and declared that they are going to
acquire 51 per cent of the shares.
My friend Mr. Desai ig a . financial
expert and he knows about it. I am
noy a financial expert. But what I
have seen is a strange thing. If you
ok at the Stock Exchange fi 1

of the last few weeks you wil] find
how their shareg have shot up and
people have made a kill on  them.
How hag it been done? It iy a very
interesting end concern-causing mech-

ment of, say, Glaxo. They firs¢ dec-
lared rights shares and then the
rights shareg were:acquired, You are
trving to increase your presence in
the industry by inyesting- more and
more, And, even if a coyple of
crores comes, then, you see a situm-
tion like what you mre seeing in
Coce«Cola, Despite =ll that | ‘high
technology’ we are talking of, Glaxo
and ‘Pfizer, while saying ‘we are tak-
ing 51 per cenmt', have nowhere said
that new technolegy will eome, They
will only eoatrol 51 per cent. What
new technology will :come? Since we
are in the era of “liberalisation”,
anthing is'all right. I mentioned, a
while ago, abhout CoeoxCola’ What is
Cocu-Cola? It comes here and sudd-
enly you find all your own: enterpri-
ses ate poing under We have other
soft dribks; 1-am ont a‘pleader for
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“any, But they were Indian at least
and today, they arc being submerged
or bought over and thai is exacily
-what is going to happen. You let this
relawation come and I think—I hope
I will prove p false prophet—in the
neXx;r few years, most of your good
-industries will be sold to them.

SHRI JAGESH = DESAI- Even
“Parle, they want to give

SHRI INDER KUMAR GUJRAL:
Exactly, Therefore, this ig the sight
we are going to see,

- Whag does the statement itseif say?
I am gquoting from  paragraph 10,

page 5.
“Accordingly, it is propsed A®
declare drug sector as a priority
sector.”

For that, what will be done?

“Foreign inyestment up to 51 per
cent and an automatic approval for
foreign technologies can, therefore
be made permissible in the case of
all bulk drugs, their intermediaries
angd . formulations, - - Investmen*
above 51 per cent could be consi-
dered on case-to-case basis in areas
where invéstment is, vtherwise, nof
forthcoming.”

If my hon. friend, with all his com-
petence that I am aware of, gives it
a_ very objectiye look, what does it
- mean? It basically means, 51 per cent
you take straightway. If you are not
satisfied even with that, vkay. Whar
commitment are you asking for? 1
would like to know what commit-
. ments you have taken from Glaxo
.and Pfizer before they got 51 per
. cent re: the area uf new technology,
- What new (echnology are they going
_to transfer here? I go ahead and I
want - you to feel again, Let us look
"at another paragraph.” Of course
the rationale of all this is, there i-
no reason why the drug sector should
be excluded. from - the liberalisatior
. envisaged. This is the only rationale,
Liheralisation is the kellmark todzy't
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volicy ang therefore, everything is
all rignt The difficulty, to my nund,
is thai if we go on like this, we are
golng to se¢ a vyery sad day. The
public sector again, as I said, is a
dirty word now, Again I quoie from
page 9, paragraph 11 of the state-
ment of the hon, Minister, “In  tae
new Industrial Policy, the Govern-
men( has reviewed the list of items
reserved for the public sector and
has limited such reservations only
to a few strategic high-tech and ess-
ential items. The same appmach
would have to be made applicable to
drugs reseryed for the publie sector,
It is being considered that the list
is 1o be pruned to only a few select
items where capacity in the public
sector is adeguate to meet the coun-
iry’s demand and heavy public In-
vestmenf hag been made, The posi-
tion would be reviewed periodically
as per the demand of the situation.”
What is this? It means only one
thing that we are going to shrink the
public sector ag far ag possible. We
are going to shrink self-reliance as

far as possible and if the situation
demands, We will go  {urther even
and if at one stage, you feel that we
should be liguidated, you would ligui-
date. Please don’t worry. Ang who
is going to demand the situation?
We know those who demand. This is
the policy framewwork that my hon.
friend has asked us to endorse, There
are many difficulties. Perhaps, I fee
that there are some colleagues of
mine, who are very old-fashioned pat-
riots like me. We are very old-fashi-
oned nationalists and we still think
nf the legacy of Nehru; we are old-
fashioned nationalists because we
still think of the legacy of the free-
dom struggle; we are old-fashioned
naiionalists hecause we pre reminded
of the first multinational company
that India had experienced and thar
wag called the East India Company.
1 do not want to go into history of
what the East India Company did to

8. But that was the first multina.

tional comany. So the word 'muliina-
tional’ is not new, We have been fa-

.milier with multinational companies
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Sl wWe, LOcredore, requesi, let us noi
nurry. up; lel ug pause; let us think
and Pe cautwug 0i tae pltaus,

Hecently, Siv, thce UNDP has pub-
lished an imerestlug 1e€port. It 1y &
voluminous report and 1 wowld com-
inend to  the M:mister gf he s
time, he should :ead it 11 tells us
=everal things and I would suggesii.
ne could read that, it will be very
proiitable for him, Lne new Secretary
of the Planning Commission was
-also a membper of this UNDP Commi-
ssion, They have cautioned us again
and again and that is what I  would
like to quote, This report says: “Why
did the worlg market seem not o
haye benefited the poorest?” It has
identifled two reasoms. First, “where
the world trade ig completely free
and open, it generally works to the
benefit of the strongest, Developing
countries enter the market as equal
partners and they leave with unequal
‘rewards.” This is what the Commis-
sion has said. If we do not want even
to pick up that, then I do no; know
what I can submit. The Dunkel draft
is being discussed and as I said
a liftle while ago, I mus; thank the
Standing Committee that they have
examined it—the Standing Commit-
teg on Commerce of which I have the
privilége of serving as ~Chairman—
and it has been 3 rewarding experi-
ence; At . the moment, we are exam-
ing the Dunke] draft and we = will
oome before the House with a report.
But I would only say this thing that
‘the report that (he Committee Sub-
mitted to us has cautioned us-on a
few points and I would like to keep
in mind what they have said. They
have said that “the Committee would
like tha; Government to see that the
main objectives of the Drug Policy
—1988 with regard to ensuring an
abundant availability of  essential
life saving - pragmatic medicines ©
good dquality, at reasonable prices and
strengthening the quality control’—
and I emphasise this—“indigenous
capabilities for. production of drugs”
'—“indigempus” here dves nbt mean a
factory thn' iz wourkin= in Delhi ‘in-

L23 AUG.

Sujai Karameiiars 306
Bbitl, 1993

digenous’ has (mpiications far beyolc.
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geugraphy. ‘lndigenous’ means Ccap!
ial, 'indigenous’ means ownership,
lnulgenous means local — engerprise

and 11 nc does not want to look at
that, ihen, I do nor kuow what cai
De done about tnls, L would also like
w draw (he Memver's attention. (o
another point tha; the Committee hag
made. And the Committee has sad,
“The Commitiee are dismeyed to
no e that as against the WHO guide-
line of spending 5 per cent of GDP
ouilay on health care, actual expen-
dijure wag one per cent of GDP. “On
why it had come down to one per
cent, I do nor blame the Govyemn-
ment’s policy, In the last = Budget
if you look at it graphically, it was
put, "27 per cent of the entire income
of the Government of India was
earmarked: for repayment of service
charges of debts we have taken.”
When you pay 17 per cent, 27 per
cen, you can understand the implica-
tions of spending 17 per cemt, 27 per
CeRr yOu can U cersfang the implica
tions of spending ‘17 per cent, 27 per
cent. When you understand the total
Deience expenditure was 13 per cent,
then it is already twice that, And
today some newspapers have cbDme
out saying that this year again the
burden will he so much that the en-
lire incoming foreign exchange will
not be equal to mest the Service
charges, Naturally if you are golug to
raise debts and you have to pay for
Jert more and more, you are hard-
ly left with anything for health, you
are hardly’ left with anything for
education. Eyen if my hon. friend
says that the news poliey is going (o
inerease the health expenditure, how?
Where is the money going to come
from? And fhext year is going to be
worse than the present one, not better
in any' case. And, therefore, I feel
tha; the Report has added aunbther
dimengion:

“The Commitiee would like the Gov-
ernmient to watch the effect of work-
ing of new Industrial Policy —which
perrnits 51 per cent foreign invest-
men} in aguity in the drug industry.
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closely and  carefully, espetially
where equ participaiion is more than
50 per cent, for taking appropriate
Imeaslres necessaly to ehsure inflow
of inyestment production and supply
of all this,” and 0 and so forth. We
must have read it. But I feel the
Standing Committees recommendat-
iong have mog hecin given as  much
importance ag thoy should haye been
given, I do mot see the report reflec-
ted in the statem-ni_ I do rot see any
indication wheilr the Government
his congidered the repert ©f the Par-
liamentary Commiftce, what it said
and whether the Government has
dnne anything apou: it, The Comm-
itiee’s Report, I think needs to be
vnderstood, approcisted, because  in
w way the idea of setting up  the
S:tanding Committe>; was that we
could consider anmd report to the
Parliamen:. So I Jdo hope my hon.
riend will, if he has not given atten-
tion to this, I would like to ask
him, as to wherc he has adopted the
recommendation= of the Standing
Committee in his Statement; at least]
have not been able W discover

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): 'There i some
observation about the Dunkel propo-
sals, This Committee rnade it thsrr-
vation with regard to the  Dunkel
proposals that the phurmaceutical
industry . . . (InterTuptions) ...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): That has alrea-
dy been mentioned,

THE MINISTER OF STATE

IN THE MINISTRY OF CHE
MICALS AND FER'TILIZERS
(SHRY EDUARDO FALEIRO):
Sir, now that the Thon. Mem-

ber has sat down, may I talte the
opportunity just to clarify thgt what
we have here iz a statement -with a
background note, that we hawe put
beinre the Parliament more thsm a
yen- ago, to be precise on 12in
Av-ust, 1992, So it had not and tould
rot toke into accoun; the Report of
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the Standing Comrnittee. That is
number one. Number two is, surely
the views of the Standing Committee
will be taken into grcount while fin-
alising the policy and so also the
views of the hon. Member and more~
aver, af such distinguished Members

SHRI JAGEST DESAI. Duneg it
mean that it is a ‘vorking peper?...
(Interruptions) . ..

SHR1 EDUARDO FALEIRO:  Of
caurse, it is a working paper which
hag gone through a ‘gt »of Committees
but it ig not a finaiized policy-state-
ment.

SHRI INDER KUXiAR GUJRAL: I
am impressed by wnat my hon. fri-
end has said. I do hope that that if
I hayce understood correcily, we
need hot take this statement ag final.
Okay? And the policy statemmen: will
come back again to us after comsider-
ing what the Committee hag said and
after considering what we are saying
in this House and what other Mem-
bers have said in the other House. Am
I right in concluding that?... (Ite-
Irufions)

SHRI EDUARDO FALEIRO: The
discussion itself has taken one year
or so. It igx necesary for the Govern-
men{ to finalise its policy and begin
implementing it in the light of the
Standing Committee Report and in
the light of the discussiong in  both
the Houses, What I can say here, and
I think that should be the last, is
that we will give utmost considera-
tion to what is being said here, When
1 reply to the debate T will specifi-
cally mention the important aspects
which are there in the background
note and we will have a look at
them again, We will look at them
again in the ligh; of whet has bten
sald here, ¥

SHRI INDER KUMAR GUJRL: I
always hesitate (o differ with my fri-
end. Mr. Faleiro. But T would also like
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ta say that ihe Parliament is a sov-
ereign body which endo.seg hiz poli-
cies,
to try fo tell us that lie will
make policies Decause the Parlizment
takes time. I hope that is no, his
intention. I hope his Intention  is,
and I hope he will correct me if I
am wrosg, that before he makes a2
final statement, before finalising it
concluding ir, he will give us an opp-
oriunity to give him our vievs for
whatever they are worth,

. BHRI EDUARDO FALEIRO: 7his
iz that stage. We have a draft poliey
wiich ig there in  ithe backgiound
moe. Now we have a dizcussinn
and on the lines of the discussion on
the draft policy we will have io
rinalige it.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASBAMY): I think you
didn't follow what the Minister had
staded. In the light of the discussion
in. ths House and in the light of the
Sianding Committee report, they will
frame the policy, They will bring
soine .amendments, That is what he
has zaid -angd then only he will imple-
menr it

SHARI INDER KUMAR GUJRAL:
The Parliament hag the authority and
responsibility to finally stamp a poli-
cy. This is a very odd way that you
give us a statemenct. . (Interruptions)

SHRI JAGESH DESAI: There 1s no
problem, After fimalisation also we
can disduss it, There ig no problem.

SHRT EDUARDO FALEIRO: Will
you -permit me, Mr. Viee-Chairman?

THE VICE-CHAIRMAN - (SHRI
V. NARAYANASAMY): It is for the
Minister to say-

SHRI INDER KUMAR GUJRAL:
The mmain point is this: Hene ig-a. state-
ment which, acoording fo the Minis
ver himself( is hali-backed, oufdated
-ad ogtmeded and which has been

“mmented on.... ..

THE VICECHAIRMAN (SHRI
V. NARAYANASAMY): No, he did
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not say outmoded, He said that the
suggestions of the hon. Memberg and
tiie Standing Committee report wowld
be considered before iinalising, it,
Tsut is what he has said. He doesn’t
say ‘outnoded’,

ZHRI CDUARPO FALEIRO: Ifyou
purtait me let us be cvlear now:about
wiif the parliamentesry: system- is,
whut the role of the Govermment is
zud what the role of the Farlimament
is, Suppose ‘you " have
demands for granis, first you
riist come to the Parliament
cousre finalising them and get them
approved. But there are pther as-
pecis where it is, the duty the res-
ponsibility and the right of the Gov-
ernment—] emphasise duty and Tes-
po:sibility—tio ‘have its own polivies
to finziise themn and be accoufitible
to the Paliament after finalising them
In the case of these polities, it is not
necsssaly for the Government even
to come here with the draft polieies
as peor the rules. If was not” neees-
sary. We thought, we must have:the
tenefit of the wisdom of the Paslia.
ment before we finalise it. We'are
at that stage. We definitely have a
lot of wisdom and the views ©f the
Members, particularly the views  of
distinguished Members like Mr. Guj-
ral, will definitely be taken into =ac-
count. All Members are 1mpoﬁ:ant
but some Meémbers are more impdor-
tant than others 4rd T have the egh-
est respect for ‘Mr. Gujaral.,

SHRI INDER KUMAR GUJRAL:
Well, ij is a discussion. I would not
like to enter intg it. But I would
only submit that some of us “also
have some experience in.running Go-
vernments. I think some of us ‘8o
understand how Gavernments are
run. A mgjor departure from ‘the
policy framework is made, Bs - o
been indicated here, and it causes us
deep’ concern. Therefore, before “that
pOI!cv is finglised. T wuuld like to
submit for your considerstion, we
must be given a chance to-gay whe-
ther we would like it or adt. - We
would ot ‘Bie to face a fsit Ssmmpli
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SHRI JAGESH DESAI: The Par-
liament has z right to discuss it at
any point of time.

SHRI INDER KUMAR GUJRAL:
Exactly.

SHRI JAGESH DESAI: No-
body can take away our rights.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): It is for the
Ministey to answer.

SHRI EDUARDO FALE[RO: If you
permt me tg make it clear, the posi-
tion is as follows. In the Parliamen-
tary form of Government, you see,
the Government governs and the Go-
vernment is accouniable to the Par-
liament. What does it
mean? It means that the Go-
vernment malkes policies and then it
explains in the Parliament ihrough
guestions and debates what its poli-
cies are. That is one point, In certain
specific cases like Budget the Gov-
ernment ig required to take the per.
mission of the Parliament before gov-
erning. Therefore, in tie case of de-
mands for granis permission must be
taken. In the case of these policies,
it is not at all necessary for the Gov-
ernment to come (g the Parliamment—
I mean it is rot necesssary as per
the rules—and obtain its views. But
we thought we must have the bens-
fit of the wisdom of the Parliament
and, as the hon. Member has rightly
said—he fs very right in saying so—
it i an important measure. Therefore,
we must hzve the wisdom of Par-
liament to bear on this. That is why
we have come with a draff policy,
which is here now and discussions
which are here now. I am saying that
the discussions have been so useful
that we will keep those in mind
while finalising it, That is how
we are going to do it. I think
‘we must be complimented for that.

SHRI INDER KUMAR GUJRAL:
1 think he hag got disgressed, I would
only Jike to submit in all humility
that I fee! grateful to the hon. Min-
ister that he has considered it and
"he has been kind enough to let the
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Parliament to discuss it. He could have
done without it also. I hope he wil}
not let us down because Parliament
is a disposable p;rodul:t_ Governments
are permanent but Parliament is not.
Therefore, Governments can go on
doing whatever they like. Govern-
ments can negzte what Nehru might
have done. Governments can negate
all the policies and face ug with foit
accompli, Well, if tha; is his view,
I have no option but to accept it be-
cause majority is backing him, It is
for him to decide, Anyhow, I try to
go further in the debate, How has
the drug industry reacted to it? I
have with me a paper from the In-
dian Drug Manufzcturers’ Associa-
tion. I am not going to read whole
of it. I would only say the following
shall be the consequences of accep
tance of the Dunkel draft. I am say-
ing Dunkel because the entire ap-
proach is Dunkel approach. It says:

“Loeca] production will be discour-
ged. Import will increase as im-
part will be equivalent o working
of the patented drugs Export will
go down &5 only out of the patent
drugs which has become obsolete
shall be gavailable for exports. Im-
port EleDendence shal] result in
prices going up by 5 to 10 times.
Research will virtually come to
(The Vice-Chalirman (Shrimaii
Sushma Swaraj) in the Chair)
halt, Research scientistg shall be-
come jobless and nationzl sector of
the industry shall become a part
of the manufacturers of obsolets
drugs. Prices will be pgoverned by
import prices and no effective and
real price control will be possible”

That is the considered opinion of
the drug industry. Then there is an-
other document which has been cir-
culated by the Government jtself--I
want to quote from the Dunkel Text
in Laxman’s language—sg that we
understand i¢, After al] we in the Par-
liament have a limited sense of un-
derstanding. Therefore, Governments
do try to explain to us tl'rough car
toons. That is the only role that ic
expected from us_that we should
uvnderstand  little and we should
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comment much less and we should
lot the Government go zhead because
that is the Government’s responsibi-
lity. It says, “Question; What will
be the likely impact of TRIPS on
the agreemen¢ on domestic industries?
Reply: Strong intellectual property
protection system will enhance the
prospects of joint ventures.” How
will it enhance? It does neot end
here. One more point I would like
to quote from it. It says, “What
are the changes that India is seeking
in TRIPs? India is seeking the fol-
lowing changes: that the provisions
for cmopulsory licensing incorparated
in the Paris Convention are now res-
iricted in the TRIPs agreement This
is to ensure that imporfation is not
regarded as working of the patent in
all circumstances.” We are negotiat-
ing this on the one side and on the
other side we are conceding it before
Therefore,
this is anather failure of the approach
that we are now thinking of. Again
I am quoling an official document.

even the negotiations|

It says, “Will the drug prices in
India shoot up because of the pro-
duct patents in the pharmaceutical
sector?” "The reply is quite long. 1
will only read three lines.
“It ijs true when products are cover-
ed by patents, there is a tednency
for their prices to be high. But the

nature and extent of the price rise

It says,

will depend upon many {factors.’
Those factors are neither known nor
identifled nor cared to be check. So,
this is the essence of the whole thing
that I would like you to keep in
mind. I would like to quote from
‘Myth of JCompulsory Licensing'.
Again and again jt has been said in
the Dunkel draff and in the new
policy that even if the patenp rights
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are compromised, we still have the

Indian laws. Indian patent laws
have saved us. If the Indian drug
industry has  really survived and

flourished it is because of the yision
of the great man. Ouwrs wag the
only developing country which had
its own patent laws ang now the en-
tire approach is to undermine those
patent aws, If I had (ime at my
dispasal I would have read all that.
But I will not readg it. I would like
to tell the Minister that he i more
responsible than being = Minisrer
alone and that is responsibility ag an
Indian to the Indians and ag a per-
son who claims credit like me to the
legacy of Nehru. Therefare, I would
say that the enfire policy framework
which is being hung on the new eco-
nomic policy is going to destroy the
drug industry and it is going to do
immense harm to the country.

ot TEAt @ wg () -
TrquTafT wgrEaT, § 9 wEET &6
g AT E I 9T 3Eel-
wh ok g el ¥ Tead
¥ oo g AW AgE I qifesr 9%
e 3T © T

qEIEAr, 89 [AAT THUAE RS
FT wEFar 90 fa=re gaT) TRH
O W TEw K oary ¥ fAq st
7 fgew far € # qEdE e
Agg ® Farar avgm fF e
7-8 WAL &, 1986 H 7T ITST FgleT
FIEY, TH A9 F g TG T AT
79 ¥ Ag faarz F 9% § @, Af6A
79 UF A 9gd g JFATSE qUT
TEF  F HHT @ T § @ AT
% qft Aifg FT ®T AT AR A
T omEedt ¥ g9 aFC 7 A
TEYTE FWE ¥ T TEET EAelr
o fraswor gwr 3 =rfgn witE
I T TAT ®T FHT T af T9T
g av & & T & =91 Fw,
ST UAS Ff99UT gy T, gEeE
Ty AT W T AT AW I oA
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# w7 w Aifg 7 AW F1 A
q TR AT i

C g, sEhE wddlm iy
qr foue G F 3 W wh A
g9 aral F1 o ¥ @A F
AEAWEAT  F1 96 9€A EA AT
gamwT  arfze, S@fE W @er
aifeal 7 o AT o wew
U g WEE g, 45 UF TAAiT
w¥F ¥ ¥ A @Er ®F AR &t
aXfa 9T FW g1 Ty fas
AETT T &A@ @ FLES
A wET g1 zAU I9, =T adie
W T A A FEOF T %
AT FHIaT FHS 97 I AEET
amfy | 7%, e e g n
ZOT | ATA E, SHAUE SR AR
T T IERESIECAT 7 omw ol
T TEWF T T AT AT OEWT
T FA gl B WE AW TEA U,
sarts WA TEer ¥ ¥ 0
FARL AT 1 A Amdr s
M- AT § T F7 fyEmar
A GgT AGAF F @ AT AN IH
T 9% F%9 gU 1975 § IW ¥
g TEIv ST fF omm o odw H
e WEd 4 waiE AmiE ¥ o899
W, I UF U awrdr 471 =
FHET AT ATV I GRS A7 ToaA
qIY IM W OWHT FIA F A8 MT
et Gl 9T faErT wwT F &,
T ATA FT AT AWM X AT T
gE % A9 UE e W o4r)

L

™ e ® #9007 25 srEAg oF
oy

T Y W OFAT T AT gn
g T gAT 71 FAHAT FT 20

gfgwd wafaw I0 TR0 99 )
ey FadT = WF F T &7
IF AT H TTENEUT A7 G fafs
¥ gar AT @ AT, g gfer 3w
(O AL I qSF I OIENE
AFT FLAT AT AT 2T \IT HOGe
FAfewad T TAT FAMI R AT
FE o fawl FORT I FEOIHE
8, STSF T IWE, Ag TE Ao,
s9 fam #% faw, zoarfe | gAw
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oA  WEEW 4, S "™ F9dr

F oAlgd F AT J2 O T HIX

Fw FY AfA F ATa 9T gW 4 WK

oF qE zEvE@l @Y AT AW A

qE g A, S A AIE AT
WIET gAT wEAl 4T WAR 9ET
Fara &1 SradrE fRar qar 4w
qIS TH AT T ATIEHFAT  FAT
net 7 79 Aty 9r fer g fAEre
frar s 7

[cemateas (W WY TEid Ag):
qETiA £ ]

A WEEA, TE AIFI 09T
¥ & 1986 ®, Sar § a9 FEr,
UF AAT ATTT TEr ATST @A A
T TET VT | SA% 413 6 wAfTal
A T TAr #v At fasese =
TN UE. ST SFAIIVE qUT WEA
Gomad vEr @ AT qE e
el ¥ famer fam gsn, AiE
GEFT FIE F@r Ag0 fAFAT ) WIS
N9 THU ¥ Wl T A7 Tl
fre-fame = w ¥ A1 =y
97 gam™ e s@ § s oo fawm
F wET fgm s =z #
UIGE HIETF § qET FgEgem i fAams
FRAT FEA 7 H FeAE A I
ATYT AE A, FEA FenT FAT
L T

ST RN (St gET @i g
AR FET F Wawq ¢ W ogHT
AWM F FeAE gEE g fam oo

T 7

—

A At oA ag s aE, fio
¥ oFher F omitsr ¥ oArT T
ELLN (FmEEmw)

-~

=her swdt 3 = (A% ar
gfaEs  H gETY  ATES FTTE
Az AFC [qAre fRar ¥ Oged
wF, =W 97 f@mre Ay fEmoa
gratfas Jft ¥ 727 @ Ew
¥ oAma 1 7T oSiW owr o gwn
Frfzn ? zm &9y ¥ S am ard
‘o A geatt woar fasew ®
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FEr T T, T H=AfFEF 1986 FT
Aifa & 4 TRy gwEmr o g,
AfFw ST fF 87 w1986 T
g Ay A F AT § @ 9w
#5 "rc w gfEfior a5

AERT, T 1979 F ATEA F2@
UET FT AT & A T 6417 AFZ
FEOM, AT 1977-78 F7 Afd 7%
FaTRa &t 1 34 1973 T foqe
F AT TF SISE Faid AET 9
1978—79 ¥ I Weq ¥ N T
™T 9T, S99 #9% Fv FErfar
T IATEAT FT I T gag FeaT
T AT | qWAA Feq TATH F dgd
|ty w1 @wm T % g
qrgg fews fRar mar w7 S99
gt & fao gEvgmi,  fyas
HITTEFAT TLE0 FT SGTET G FTT
A T9FT AT AWE A AT 0 I
a7 gafaTw 37 9 wraw A
3T OFT W o g ST Ay oA, S
ged ¥ gWer vET U 97 | AW A
JFOrEeE g W, w°r fF o ozmiy
A AIET ASTA JET A T,
q%r“rmzﬁmrrgrwfn* |
® OAFW {F F9 wAl "glm AT
Waa’rwnqgaiﬁ of =

e |

AR, W AAG H AT AT
FF 97 T HeAl qIT FOA W
T AT AW FIA T HFWA A F
a9, R 39 M7 ¥ T WET O,
3T 1979 37 'TFF'I'H'T T TEs AT
1978 W FHAT FVHIT ATZ, IO ATR
FHF L WS, SHF IR T
fateft 390 1 woF ArS, =ATE IHE
ErA RIS LI CIRE AL LRGP

qg A6d A3 S SH W ET, T A

Wl AERGEEATHT A T I AR AT
Fwaas A TE O, |l gﬁvn
e ¥ ¥97 T OINA FEA w OO
gL TA A AGEUA AE ¥

TERET AT 9% AR TAAEES S
o, TRl AW AT T ATIATEA
Td@ @ed § f=ar, afRT g1 AE A%
HI9TEA F7 T GFT | FAETET 14T
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F21E H qdT T [T A IFTT4OFW,
AT AT Fr oA F§ oag wearfEa
TEm Ay AT gA awer gA
iﬂﬂ*%\i{qﬁrmﬁwq‘ﬁ
T AT F 40 g9 AW 7 @E
fo zar e § agucdm wafaar e
Al g2 fqeT, =7 I mew § [rew-
fizar aegme %1 @ 9@ @
TEF T AT ANT ITAFAT FT AGE
TEAT, ALET F TATC IJeqULHT ?fga
g T AT oTEr wE g 7 oAs
HTT T AGATIT F AT T T | W
feafr & @vFe F1 o gE AT
wHl WZEY &1 AMeT 3 T I3 AT4T
Z Zw gimer w1 o6t qefaeg § Foawr
14T fr W | | geqrEad el
Fify & g@y omw & wredir e A
Ha"rr#rﬂfgl—mqﬁrwr T
2000 QoZTo TF THT T [FT Teey
T AT W OFOFE HUEE [

TE AT AT W WIIIF
qa1ET F OATAAE R AT L, AZ W
Fg @x4r F, Sar fr ogw 12 ¥
T T Z. AW AATHT HIT
TH(AA AAVAG § S ATANT AZ F
78 WiF ¥ ¥gromr § & e
THIST AT TAEA QAT ¥ AAES
g oaz foe T g d AOF
AMAA UF IR AT ATA F O
AsAa 3Fd SITH & Weq 14 qW-
foqt 1 g1 Treey wArAqT A A0
mRA G Wed Heqr 347 (JTUEHA),
Framts  3--9-90 F1 IET WL 60
ATzl A0 AT EAMRT fAETTOT
HorA Eeq AT @ Ted, A aravte
FAT F 3E T EEA W[ SAA TATAT,
PG e B e S ) SR B
e T st I gd w1 ogT A
I ITA TT HIGT @S, O% WA
HATAT 9 9 60 T TIIFT HIA
UM W A T 20 FART AT 4
Frarfrrt g @ifga 7« f@ar | Jifes
ST AT ATAA F 7 @ A wEiEm T
FEAAT ATHAT ‘f’ o T WM 97
IR 60 FATFAT, ST T34 F AW
T W, gL ¥ TET 0, FAIIRT
2 ferr o utw 14 TwrfeEr ¥ oA

A FY TFFINT oM 37 wAAA gegE 10 SR w33 fRar @
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4 dmrfeat w1 oTET 7 Ag TAlwU
v 7 W qmme § oa| o
FT ATCE A R S TEFT, T
FAGT AT FTOTATT AL ¥ 1w
wEEd T 5 WET ¥ I H FAT
T gEw § fF TR oom AR g
UTATEAT AGl &, @1 § JaAT AEAT§
fF @9 ATTF qOTH T TIFTAL Al &
U E L A - G B £
FAAE TE T T FR AW 7
T AT oHEEr F7 S F7
FIG 7 FATHT AT T FEANA 3T
T3, IR [T A w9 ¢ oqfor
oty @9 TWEE T AT AT A
ST« B CANE (G T ey
TAFT r«rrr'vr qgrET & 9 ST
TIAT 7, T a0 F5 AFfAew A
719 AT wgET § A Jga i
oz 'rﬁf?r % TOL-ATT TH AT AT AT
: ¥ fF =7 odr am & S99
AF 9 &M A0
?od|r AT S ST
G i I RIES
AT/ T AR F | T@E TE AR
AAfT o FEATHFW FT TEE T M
gfqes  arg®@ F1 gedrsAT E@MT
=rfeu 1. .. (smEET) .

N W | g Wl §
gg % ATE AT A aid AT @
g A wafa 21 g® AT A A
Zefegae arieEt aArg g 7

qTRA W /g TEA ST
frat § (37=aA)

At wam A A 7 aE
T QI Z1 HA A 9C TlE F

He iz saying as if we have forgot-
ten everything of the past. There are
changes in our policy depending upbn
the situation.

CER A

B i

I T ¥ AT FGET ATRY |
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IqEATER (it WHT T TEE)
qAAET AEET ¥ AT FEAr B .
{(sogata) . ..

At WA TR A E10 1
g A | gH FAT A gt
FET ¥ 9N

goawread (= siwT A fag) -
wAT ST g7 HTTRT 67 ARY AT R A
IAHT AT TE T | IAFH FeAT g B
o sefesae arfedl @1 R W
afeaf saifer @it ar afeata
97 AT, Ig W AZIT W FMT
=rfem |

H T WA Arg_: wET AT
AT /AT ST A dﬁT d T4
ar Bz fdew w=m drgEfan ¥
T T, Fﬂ:ﬁf'mr TE, E1F , TANT
geqra WY g, AfeA A/ SEar =\
fr St gemOfy, W Wt AEEe e
T HAA T, FTTHIEAE AT AAFEHS
¥ FE N FLA RIE AT a@d
FATAT WEH, I 9T g5 UF amed
o Al ¢ tfEw sEaifenT AR
IMedie & IR FE IT AT AT
faea w2 @ fom, § SA
=g ff S ager ar fF 20 she
IR F2T gv ffaaww @i,
SMMEl e dez FYT FIE WA-
FAFIL TEl aATEFAT § | A a0,
T THR FEI TS § 51 Afqua aF
e ¥ fau st wm#Afa &7 9T
Fifgr | AR AT TEET 7 3H A
oz forrr | IR wEY FwrfE oA
wat wEteT ag 51 afAwa zfEEer
favg, Tt aFw F fou S @@,
sy F7 agET F OfF oFE ard
FFANT, FIE WA FFANATSAT ZAIY
M W T FEAT AT, —H% fag @
T A ey & e §, &y fa=ie
£ uF ar 72 fF 20 7@ TR
Fdzqg FT ORI qiar TE0 HIT
51 sfaog @ Hfso, wfF I
vF Frw wer fF og@iE uEaw
IFMMEST FT AE0 gET TNWA ) dET
g & fF TgosE FEAT qm
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fafgesr & Amsg € AR TEr A,
fata, fagg=e, fasq aqrw@ ag a9
AW W | 7 3F 9% UF FmT
=ifge |

e iﬁaﬁ |, T g SAF
AT U F 13 A ATAYT AT &,
g g NEE FI0@ | Tg TET WIC AT
Y| F2AIT AT ST 7 ar F uwar
mr ¥ fEEr Far wSpm
o gfafy ¥ ovE 95 9T 7w
fratm % | 9T = FW g
SEqTIAT A 1986 FT AN T gATAT
W EC 21F §U § 7g Fw ™0 2w
G THTET FT Fg T04T
% 9o *1 aga $9 A9 A0 grav
g | 4 W&l AgRT T qEA F) T@TAT
aigm fr& e2fer 73 o1 faw 9%
TeT qux ¥ faam fma & ag
qu fag-dfifer ¢ 1 wEfen 77 F
qE@T F1 AT TA@ FRIITE §
AR T-TET FIOAET T AT JAFT
qEL F qarfaFEt ¥ BT F
gafaar & e@fer F F qmwy
Tad T WP TE ¥ OfF owmy
gorr o ufaewal § AT 1w qar
AT 979 FT FE 99 BT &7 AT
?{W“rﬁwa‘rwfmmm"r% |
Tg AQHFE® A F99 fFa miwdar
ITEN TAET R | AT AU g FEA!
tf® 3@ T 7 7 T W §, 9%
qAH AT TAMeY fF T @9 e
¥ o0 FEQHT R qOg  €aer 4 el
Fa-fasa fFa &1 gFar | gET g
TFRT F T 9T faEr ¥ sTRT
T FEET F gar frEw A0S TRr
T G A A0 F g
@M | 7w T A sfwewt w8 R
gHhdT W AT FEOEfeg ATC H
g 21§ W g a9 @1 awqr
TEf e frteo 7 ) s w2,
IgY T FT TG MIST AG [
T TAT FAWT F(E AW 9¢ fawar @
TR AAS Tie 7 gaAIM I TS
YEHRT FOT | FY HX gH HI
wd & fF T F1 fRaaT ga-
gfaar At FwwET J[MM,  SvHET Al
FORT F A AdS &1 fe@am o
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o fFad & 93-93 FWRA W 2 |
U F7 T@Ar ggaT & agr
W oE= g ¥, dgFHE #lE wr
g 9% 99 @9 At FAT & HIT
FTET § | AfaC ag gremr qF{d T
B\ ¥ 7ga & g0 Fefl Fyawan
¥ AMATE | @R gfEAT q A J
AT &7 A g® A& A AT e
3FT 7 1 faﬁr%:r F¢F oF AEE T
#fgew O F w1 guwre ™ W
I8 TFL §HA TG AAET AR |
9T 3§ F faar & fF 1917 9 ©F
=fdq ¥ FAT 1 gFA a@rdr &1 )
g o fafaas a4 78t fafaaw o
QT @I g | 3qAr T WEF, G&Er 9
fagmy Feafaat s 10-15 1 9_A
%G TG A1, T AT TQRI A BT K
£ faeay swafaal &7 av F|@ FAw
21 faey FFAT F7 uF AV IRITT
§ ST A0 ATEAT B 1 OUF FEOAL g,
W IWFT ATH AL AAT ARA, WA
wiRT AT A A Iee qq@r IAT
IH FEAET FT 1982 H 2314 AMET
# gfagad 4T A IWFHT A 504
qAg ®9qT fAwEre Fo ar | 99 FEE]
&1 gfgaq 1991-92 W 10729 AT
U Y B T | A AT Ieg AW
X g ar Fgr & Il efaad
Tgd1 T AT HAT AGETA  FI &AL
Tfgw | gHTT o1 O WAF TIEN
& A A gTeEr I ATFM O gEd
faawt weaforr §, fSa=wr 1982 §
211 AT"® TWH KT AA(H AT 9T

1961-92 7 947 AT ¥4C FT
3-00 P.M.YATRT & 747 | ITHT TR TZF

1983 ® 591 @ ATl =
199192 ® 9258 ATA B s § |
oy AT T FT JeEw & | S
zqr Fqfqar g, 3 IE oTAT F@E.
fx fazmr & zar faate w3 fa<ur
RET F FHT @ AFT TgF TFATE |
fagdr fazwl @ar faw F& W H
A §, JAR TR AT FLE AT
Fw § smrgm F fag oF FOAr
UTFIY g, A AWM AG A, IHHT
ofT Bfe ®RT A S 416, 7 A&
2 =T ArE N WG KIT UFAAT 696. 3
| § 1 a8 Wiew Erar 2 fE
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g TH1 A U U IS
g § Travele 3 § ;rr( IHFT
#fIeq @I 3AT AWIT grar ¢
ar STERFEAT @ FT awg ° T ATH
W ST ¥ F & 3 geee W
F 1 safeT s T 1979 w7 g arferdy
AET JMT A1, T IAFT @A
guT 4T |

oF I HIC FEr T § f¥
AT 359 A A% S7aT g Fr
g ¥ OFAT g owmr o & #
WIEAT WTEM HET AgRE ¥ fx
safm'q?r T FI AEE T T
FT FG@ 1 g7 de ANNG FT UE
AT T A I FAT w@A F
faad (e g qfwdEr F g §
Fgr T g fF—

“The concept of Essential Drugs,
mainly intended for developing and
under-developed couni ies pay'ng
duz regard to the Socib-economic
limiting factors and to provide
coyerage for more than 90 per cent
of the people of the country, aims
at fixation of priority list of drugs
for satisfying the health needs of
the vast majority of the pevple of
our country who suffer from vari-
ous types of common diseases both
communicable and prevenlable
which could be treated and preven-
ted, instead having of high priced
sophisticared drugs or marginal re-
mediey for a small section of peo-
ple to deal with very rare illnesses,
Essential Drug list may not meet
the health needs of every disease
or every individual.”

- OEET, oAl a9 U arfrEy 9%
F 15 fre § fA #%, ©® |
ger qfmw & | A arEl F @
w%wﬁmwaﬂ?mrfrﬁrm
# AT9F TS AgAY a6 @ W
£, TEfT T FAaT €& FE I+
AT T wAT T, e ¥ AT D
= T T F @ o A A ad
ITEg-FIT AT A O AT W E
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R, T oUFoHTe ¥ 1991
¥ gefima g F1 o wiew foee
dare F @ f5ad 389 a1g |t
wites o1 faeer H@9w F09 90
sfawa @ F Sraw ¥ g
FTHT AoeET 4 qfFT ag ’r"”e
T H5fy faee A @ o€ 9=
9T IEH AT S fFAT AT AT )
Trcfeafadt. #7 wEr & ETe Hel
AT UF CAAUE FEET (ISTHT IaN
T FET 99 § "1 §7 F gAr
FI TET-TET G5 ¢ |

wg‘raw ¥ ggf ¢ 9§ qATT AT
AEM F g W gEr F;ogw
waIfEr Tiw fear ¥ gqd faar wm
8T | =W I H 9 axg HT
QAITER §—ame QIOiE iy
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SHRI EDUARDO FALEIRO: If
you permit me, one clarification.
I would not have interrupted, but
hon. Member, whom I am Iljstening
with great respect again and again
puts our position in the position of
the opposite benthes as being the
same one,

SHRI SANGH PRIYA GAUTAM:-
He has named one Member not the
Party.

SHRI EDUARDO FALEIRO: That
i5 not correct. Let me make it clear.
If some Member has spoken about
absolute price decontrol, thag is mot
acceptable to us, We are for price
control. In fadt, we are for some-
thing that keeps prices under con.
trol. Therefore, our position is very
much different.

SHRI SUKOMAL SEN: (West Ben-
gal): There is not much difference
between their policy and your policy.

=t H{igwz adm - g °@f I
T | I FAT AT FEHA AR
T g |

You are very ~much concerned
akrut the price controlling measures.
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R A gyl Juferw Af

AT HIEFE @A ATART (AT
qaW): AW EHLY FiEU F FRAE
F F9 T@ AR [T Fige T

9g A0 FT AT 3G |
THE VICE-CHAIRMAN (SYED
It is true, The

SIBTEY RAZI):
House is being represehted by ohe
represetative of the Government.

SHRI DIGVIJAY SINGH; There is
no question of any representplive.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): 1 appreciate Your
feeling. The Minister might have
gong for some urgent work 1 will
check it up, '

SHRI DIGVIJAY SINGH: You
please direct somebody to find him
out.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI) T reques; one pf the
Ministers here to iheck up where the
concerned Minister hay gone.
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THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Mr, Minister, has
he informed you that he was going
from the House? Please let me
know the position.

At 3R W adw) : ]| IO W
gau § " Fg ¢ & fF & saTHAT
g

. HYSAT HILeHAT QI /ISR . 2qY

TS FIE A & 7 WA ANFAC AT FC
FY T T A A AT |

THE VIEE.CHAIRMAN (SYED
SIBTEY RAZI): I think it would have
been better had he informed the Chair
if hg was going out for a long time.
I would request one of the Ministers
to check up and let me know what
the matter is. ‘

wfitwet a, afg qrEs, #
WOHT 1T AT FW gL AT FEA(
aTgeY g 7 i omgE @ el wAEr
F e &, I9F AT O ST W
¥ AT § 99T T RO S AT wedt
A Age T SR 99 adfga ¥
M H AT AT | TqF qEATAv
T oA { N AEERT E, IR
e fHaT S HIT AT AOTIFAT 0
q FATET AT FT AT FEN A
¥ g Sreatfe fear og A e
FET F Tgrar fer @ 1o weE
Farg A 9 gard FW@
9gag |

=i faf a9 fog - wmems wEiEw,
g faq, T TEAEAS A @ gEA K qHA
. @V §, T OF uE F gy @y
2 fomet & wifaw AT awage qAar
g T 9 Fifaw orew w1 Fw g
FLSAT IAF fA=C F ORIET A Zr AT
19 @=y AT gt & R Qar w4
W@ 2 WA AM § T IHA A0
¥ AT o dW AW A R E )

[23 AUG. 1983]
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ST A A fRa war @
T IEF qIE A ¥ T@T A0
@ gifag @ fF 98 . TeIRw A9y
AT H AR <@t 2 e
T g 5 owfaw Afw § S I
FOT § AT TF AW 4w
T g # SEa e g &
AThE SEAET F AT w6 §, A
wAYE F oA dRadr # oA
FAT AT AT g & R g
S 9 ¥ gt ¥ en wm
T oww Fd3, FA O AW T
g3 ) gar{T Taw ¥ I9T 9T av
FAr & AfFT T  @dgar gard
et F I g § 1 frgee &
80-90 FAF &I @ § o farg-
WW H 2 M@ ¥ F07 I § )
At ST g & R ¥ g @hEA
g, g @ @daw ) A5 ser
2 A FAMH 80 ¥ AT F oV
FATY AME TRAAT ¥ IT Tq0 WY
Afq F1 F70 "AT 3, 77 A AW
H AG wrar |

I qgrad, dar HT e
7 g 91 fF 9g TEs 9w F6
T owmag wet ST F1o#E weTd @
it fyed WWd o€ ErES W
qeq ® qm fHan w2

ARIZT, 1978 & WIT 1987
TF I@ W@ F T a0 FAifg I
LT (G & (R O T
Aift & qgq aamt F1 T
a7 797 FH G 40 WEET JATE
qYOFT TF A1, W I 75 HHA
TAH AT FT FF AT AU FE T
100 HIED HAE AT FTOFE AT
T 1986-87 ¥ TF AT AT A
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IaTaEw fwar war A 39 IR
FeU F AT ag @0 IS
ZWN 9T 75 BEET AT FE q4THT
9T 100 HATH AAT J4 fEAT
afFr m awy Afaat ¥ @ oF
T #wawm 97 fF @3 v o9aq
AR FA1 @ 4 | AW A
WA ¥ P e @ |
¥ HITIF EAT ) AT FT TR OFRT
g Wt ar f5 @ T @ar @ 9,
IAFY W WAET Y QT AT | ATEA
¥ St g AfF g §, A IEd
FATR AT qw fFar wr § T T
q gwer wg famdr 9w 9 Tgw w7
AT THF T AT I T F AT
qg@ Wrqw g R oag EmEs ql
TEE I FN A, AR
M 9T AR FH AW g | §ET
B IrvfreT &7 fFAAr se @A
IgF FR A W AFIT 4 IET
¥ AR AR TS A  wigAr § AfwA
TF #1967 wgA A@gar g 7 .
T FYIET AT E, IAN ;T A
Te ¥ ¥ ¥ IAACE AW a2
¥ & 250 gfvem ooy § W
T gfEw €, WX S WA Am
T e ¥, weAw IrT AT o
= BT, I FUT 8 gHT &
A1 250 ST ST HWAMAT &, IqHT
a9 OF T a%q | oEr M
™AW H AW @I E, TAF | Afea
T8 BAMR  F AL H I AET T,

THET W OTEE FEN F HEY
GICUNE ST (5 611
FEE F ARG | WAL AMAAT
FE T W], A Ig WA &%
@Y FH IR F AN FWW, IH
FE AF AT 1 @R FRN

FGH, A FAT qT  FE TG
;T AT FA0 AT R, TG ATA
J77 @udr # g7 A4 |

JOEATETH  HEEW, §@ AT
g ¥ W 4T, AT H) Ay
AT I AR Tw § i fe ag
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Ttwﬁrrﬁﬁ'-mﬂw
IFT AT TN OEAM 7 AORIT W
T g, TWTARATR, ¢ a9 F AewY
IFT FTF T FEO R A IO
f=1r =7 9w T 3@ 9T F A
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TAT I WY ¥ | §EE T FEd @A
f #F9 =TT 9% FgT T AR
™ T AIfF oy w0 AfF faew
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3@ TR 4T fF | FwAr 3w
T oEE ¥w ¥ ooy N W
AT Surer IW o< faw @Y E Iw
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F WM YEAET F OAGHIE T AR
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¥ gORC T AW g AEm AR

o =g 1§ FE g fefos
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IR s awt wr oA fan

g = aw § el AT ST |

AR AATT TATA A RIFGA BT A¥ A

IAF I § UM FF qMA FT ARA
R W R oRE oam

' ' g feear

ZAT F1 AN

- PP A e

!
W —

1 Y gy

fad zamel Fr f9% R s fea
T F 9w A A §m o K qoAr
Jear g fF 51 Frwar ¥ F a0
FET w5 W AT G o§ !
giar ¥ 7 N A e
¥ A Af dwen A2 7
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JY A7 A YT R §i Al g TA0
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F @gT & FARW T TG FqOAAN
JEAT 5 | AT W OFE AT AW
FIA FT FE FT FIH Tl 53T 1 oW
w@l g7 Fg W 4 BF seqqral |
¥AT T Al At § ®iC T §
ZAT FeEt ART ¥ | AT FE AT AT
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TAL aT QY RH AT KT JAFQ
g7 1 fAFAy aifey | B wwadr
AT GATCAT WET ST 3 ITFT AT
TAGR AT FT AT AR F K
TR T4 AH @A AT FW
FU | AfFT RF A=GT q@ T ATEH
g FAEY F AT 9T wraw%
f# ag 39 <Y ggr 9T =aT §
qg o g9gA & BT ;Wi q 4w
faar a1 | wME Og TATA 99 9%
w fF odar Y 39 ag deT ¥
EE srr&' | FfFT uF A & genr
IR ,wrrswn% # qBdr Jrgar
s mifs wwa § T FH A Y
I ATF AT AT § gea W
qX Iz § &3 &1 fgara Far Im
at 3® 9T fwgar wab fear @ @
g foawr qar &7 9 @s fFar o
@/ a7 mg Jf Avfy g @
T O} AT TEIRT TEA F AWA
qm fFar s owr ¥ g g% wIA A
qET 7 o27  wwEr 44T FW 3
AIAA F ogw QU R W F I
FE 1 FF Al g AT AT A
T # ) e 39 fa¥ Fgq & 9w
i ¥ A wEY ATy | 9O A
93-94, 94-95 ¥ fafras = &
AW I F ww S@R | FE 4w
AT I g F 4Ty AW FET
TAFT AT 9T fFAAT AT g3
T AT JAT 1 FT R HT?:T GaT
TH TAT § ﬁrsﬁrar CICENE S |
Awe § 27 TEEr ¥ ag cﬁ CGIEAT
qTAT FY %ﬁq'r ¥ swEm g
sy Feafy 7z ¥ B g W g
Sl Eﬁ"‘r FEIT AT AT
7T A ’r‘ererarr 74 T @ § Iqf
Al gF 3w 7 S aﬁnf‘ama
IE AR W &S EFT?:({I
9 TAR TOT T K ;AT ¥ AqfeF
AEATY 4@ AT RTF FUR G

¥ oomy My ogw Frm 3Em W
3EAE FT AN, A§ A AMFAI
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ZrgAeqd - (due fam i)
|y RIE TAST AET € ) AL 3T A
1 gear ¢ fx wvem fife ww
M ATSATE | AT mAm ¢ fF
ara 2-4 feaz & aw fed )

51 fzhasg Yog : § Q= e
Togwlg A FW Fe AW R
qar amar § fF 29 fov. =@ qemw
T faim W%fﬁﬁas BT g
T WU Wy ARr g | §Y aTm
# @t sz gt fF =7 dFfar oF
Frfasr AT @ & | UF IR Arasy
7 ) fax WY qar T 3w
qA § BT IFET AR
Tg WY 9EF JTAAT ARAT |

IFW F AT 9 AT AN @Y
g gu § algT A TR AR
IFW F STAIT 3 &r ¥ AMd &
g7 M &aw @d g | fRgEm
¥ mww ARAT R foey F7 oaAng
NT Tl FWF U T I
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g 91 | gw 99 fqudm & W+
A A E | & AW EFE F s
T AN ¥ g oqEmr A & fF
g F fFg T T W@ A
AR 97 qFAT 8, FITH FgAT ATEAT
g f5 gf fagm ¥ qgar 9 g5 @
g M @1 & oo o 7@
T 7UF A RIINTH | R
AT §  gQiET gFAET W ga-
Prg qfd Ra@ R @
WX TF /W A QAT § &
Q*Wqﬁaﬂeﬁﬁmm'@%l
vqy feafs & W a1 Tmn, & W
qr aaFr, gH aamm F Fw fE
ST 7 zEfn A osod wem
Fgal Fgm & § s @
SMET 7 §d g4 AR <A 39
A qF | & GHEAT AW
ﬁigqﬁﬁﬁmma’nﬁir LEAl
¢ fad g R W O§
AT TEIL XMTF A g5 ¥ ey

gHEEI AfFd § Wi §-aH9ETY
F &G | faw we fy e
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g, UF Tigd 9@ &  AWGE
FY gfaaa & W FT ey Wi IEAY
tfagfas feamy 1 falg W
AT FA S FEETT T F AW
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g OWT T '{EQTFT'CG‘, mng
FR @ ar 7§ AFT wra F
anfed w1 T HEE Ir9 § 98
afyF a5 ST §FEH W F
AT ¥ GTY AAE FLA FT RS
g T g FeF R o=@ ow@
g FFFCAATIE | =afag 07 gE
o A ff ¥ @i F AT
I[MW F s R OAT FY adr A
¥, I Afg @, eefam A &
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F @9 F AN J@ gATT FIA
g1

THE VICE-CHAIRMAN
SIBTEY RAZI):

(SYED
Now, Mr. Singla.

[RAJYA SABHA ]
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SHR] SURINDER KUMAR SIN-
GLA (Punjab): I am thankful to
you, Mr. Vice-Chairman, Sir, for the
tlme given to me,

Sir, I was extremely disappointed
When some of my friends here raised
certain points when the Minister was
not present in the House, but show-
ing a very intense concern for the po-
licy to be pursued when the Minister is
here. But I must remind the hon,
Members that the detailed note, the
Review was submitted to thig House
a year back. It took nearly a year to
express its opinjon, So, I am not
really happy with the kind of anger
which was ghown in the absence of
the Minister here. The second point
that I want o make is that the whole
debate on this document is governed
by some kind of z political propa-
ganda or approach that it ig =2 sell-
out to the multinationals. But none
of the Members has really pointed
out how the broad objeetives given
in the papers would not be achieved
by the present policy. The bread ob-
jectives given in the paperg are;
ensuring abundan; availability at
reasonable prices; strengthening the
system of quality contrel; creating
an environmen; conducive to chan-
nelising new investment in the drug

industry; and self-reliance aspect of
the drug industry., Our dear col-
league, Mr. Gujral has expressed

apprehengions about the self-reliance
aspect of the drug industry. So, none
of the Members has really showed
in their arguments how these four
objectiveg would not be achieved by
the present policy. The Review
really foruses its afttention on six
issueg: industrial licensing, price
tront, foreigh investment, techno-
logy, research and development, The
pulicy options which the Ministry
and the Minister submitted in the
form of Notes for the consideration
of the House do not indicate to me
that it is difficult to achieve these
objectives. To my mind, the Dbroad
approach of thig review policy is
very good. Bug I do slightly differ
on a few things. Omne is on the price
itself, It is true that there are 80000
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drugs, The number of drugs ig so
larga. that ir will be difficult (o intro-
duce price control for eath and every
drug and each and every medicine.
Buyg the background note does indy-
cate (he broad parameters as (o
where they would like to have price
cnmrol’ where they would nop like
to have price control, In areas where
there are sufficient competitive fgrees
in certain products, there is no need
to have a price control, But there
are areas where there is no compete-
tign but a (otal monopolistic situa-
tion, and some amoung of contro] on
prices is essential in these areas, not
only to curb a super-profic situaton
bug also to make available cheaper
medicines to the common man. But
what has happened is—this is where
I have a very serious conCern—when
the price contro] orders are jssued
for various wmedicines ‘there 1is a
total lack of transparency in the sys-
tern. Nobody knows how the prices
are determined. It is between the
Minigtry and the manufacturer.
What I would advocate seriously is
that there should be a complete
transparcncy on how the prices are
determined and controlled. Thap is

an area where I have a complaint
tp make because the system
has not heen used fairly and in

the intercsgof the common congumer.
The semond ares where I haye my
serious doubts, where I feel that the
four broad objécr,ives of the Drug Po-
licy may not really be achieved and
we would like to achieve them, is
the area of R&D_ Even if you have
a free licensing, even if vou have no
price control, the guestion is if there
i no effective R&D system, it iy not
possible to use even the free licens-
ing and price control to the benefit
of the entire industry and the benefit
of the common consumerg of the me-
didines. In thig background mnote,
there are a humber pf  suggestions
made tn develop the R&D particular-
ly in the context of offering conces-
siong from the Ministry of Finance,
like the incenfive at tax benefits for
Goversment approved and recognised
laboratories with the  universities
and natibnal research institutes or
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significant reduction in duty, say 20
per cent ad valorum, and exemption
from excise duty in case of new drugs
produred indigenously, and many
other incentives, Despite these va-
rious things, I have to say thajy you
have to have a system ag obtaing in
the developed drug indusiry where
you have nearly 10 to 15 per cent
nf the funds of the industry devoted
to RED. In our context, only 2 to 3
per cent of the funds are available
for R&D. I ig difficulg, rather im-
possible, for the R&D (p function to
provide us cheaper medicines, to pro-
vide us a quality product, and secon-
dly even to compete with the foreign

multinationals or to increase our drug
EXpOrts,

Here I have a few suggestions to
make, Let the R&D resources be po-
oled—resopurces both of the Goyern-
ment and of the private industry—
so that some kind of a national R&D
for the drug industry fis developed
on proper lines and the results of
the research could be shared by the
industry as well as rhe Government.
Some formula could be evolveq so
tha; the profit from the product sug-
gested by the R&D could ©e shared
by them on 3 certain basis. My point
is that the R&D should be developed
and it should be in the join; sector.
As Mr. Rajni Rarjan Sahu suggested,
there should be some kind of a co-
operative  society or a co-operative
venture of a different kind.

The next area of my question is
regarding rthe muvltinational compan-
ies and their opcrations in India at
nresent, I am im  favour ef the
background note policy on the multi-
national companies fin the drug in-
dustry. Buy there are a number bof
multinational companies in the drug
industry which are not really coming
up to our expectation and in  the
given directipn, For example, there
are a number of companies which
are not producing essential drugs and
these essential drugs are being ignor
ed by the multinatibnal companies,



39| The National Commission [RAJYA SABHA ]

. [Shri Surinder Kumar Singla]

They are licensed to do thig but they
are not producing essential drugs,
Their production capacity remains
unutilised and here are some figures
whieh I would like to quote, For ex-
ample, in the area of penicillin, the
demand is 3.50 MMU, but the avail-
ability is only 2.29 MMU. There is
-a shortfall in the production. The
-same js the position in the case of
‘drugs like ampicillin, ete., and also
vitamins, There is a shortfall in
production in respect of many essen-
tial drugs, Therefore, there should
be some kind of an authority which
should mbnitor the production to see
that these multinational alse produce
essential drugs and do not concen-
-trate only in the areas where the pro-
fits are larger. There should be some
kimd of an authority tp ensure that
the needg of the country in respect
of essential drugs are also met by
these multinational companies,

Anvther importanc area is the irra-
tional eombinationg which are caus-
ing more harm, These should be con-

- trolled, and controlled completely,
= that we are not affected by such
combinations, As has been rightly
suggested by my colleague  there
should be a drug authority to go in

1o the various lacunae which may
arise in the course of implementation
of this policy.

Broadly, as I said in the bezginning,
this policy is on the right lines. There
_is nothing o be afrafid of, Let not the
House be guided by some kind of a
psychology that it ig a sell-out to the
multinationls. It is not true, On the
other hand, before making such a
charge, one should assess properly
whether this serves our purpose in
achieving our objectives. If such an
analysis is there, T can understand..
If you really analyse the background
note on the review of the drug policy,
you wll find that the objectives are
there.  Therefore, I urge upon the
other side of the House to accept this
and support this. Thank you.

|
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SHRI TINDIVANAM G, VENKAT-
RAMAN (Tamil Nadu): Mr, Vijce-
Chairman, Sir, I am indeed happy to
participate in hig discussion on the
drug policy revision,

In the first place, as far asI can see,
what is the urgency or need that had
prompted the Government to go {n
for a review of the 1986 policy which
is already well laid-out? This is iny
first guestion, As far a5 T can é'ee,
it 1s nothing but an attempt to imple-
ment the Dunkel proposals. Through
the Dunkel proposals, they want to
pressurise us and see that multina-
tzonals are brought into this country
to operate in the drug industry which
is a highly profitmaking industry.
This is the only conclusion one can
draw from this.

As I said, the 1986 policy ig fully
equipped with what all we require,
What is new in this is tha{ they want
1o increase the foreign eguity to 51
per t=nt, Under the 1986 policy, it
was only 40 per cent. By this, they
are going to benefit only the multi-
nationals, We were earlier a British
colony, The British colonigsed India
and they depleted our wealth, Now,
the multinationals are brought in,
They ave given licence. This is done
under the guise that the multination-
2ls would be making available a nu-
mber of essential drugs to alleviate
the needs of the common man and
that the need not fear that essential
medicines would not he available,
As T can see, simply putting it, it fs
nothing but old wine in new bottle
=xcept for the entry or multination-
als. They want to give them 51 per
cent. Earlier, it was 40 per cent.
Why do you want to make it 51 per
cent?

Then, as has been mentioned by
Memberg from  both sides of the
House, life-saving medicines have be-
come scarce, There iz an  acute
shortage of life-saying  medicines.
Not only that, the prices have also
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gone up, At times, the procuction ig-
self is stopped for various reasons.
For instance, for diabetes, there was
one medicine, one injection, ie mo-
notod. The price of this was about
Rs. BV, Now, tiie production vf mono-
tod is completely stopped, There is
mo monotod available at ali, Now it
1s supplemented by Nova  which is
costing about Rs, 135. So, thi; is
the way in which our production is
going on, Of course, there are about
250 large units and B000 small-scalz
units working in our ocountry, Yet,
- We are not able to get all “the life-
saving drugs at controlled prices.
Thez prieeg vary from shop to shop,
from city to city and from street (o
street, For instance, the price of In-
deral, which was Rs_ 1.73, has now
gone up to Rs, ¢.15, and Acotron has
gone 200 per cent up. These are the
most important medicines, but their
priceg are skyrocketiing day by day.

Now the guestion ig whether by al-
lowing these multinationals you wiil
be able to get all these things and
you will be able to fulfil your dream.
I humbly submit that you are only
day-dreaming, your dream will never
come true, We haye got one more
thing in our country. We have got a
large number of medicine formula-
tions with no scientific basis at all.
The World Health Organisation has
said that there are 270 drugs for all
the diseases put together, but in India
we have got about 60,000 combina-
tions, Look at the difference between
270 and 60,000. That is the reason
why our doctors are not able to pres-
cribe proper medicine for a patient.
They are in a confused state, They do
not examine the patients properly and
instruct them about the side-effects
of the medicine prescribed, They are
preseribing medicines which have
after-effects to the detriment of pa-

tient's general health. They put the
patients to a lot of inconvenience.
Even ‘for simple diarrhoea the Ppa-

tients are bed-ridden for three to
four months Due (o after-effects of
medicine and the natent s hosoi
talised for diarrhoea as inpatient for
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| three b four months to get cured of
the Stomach ailment. There ig also
meadiginal allergy and all thar. That
is the type of medicines we are get-
ting. And if you think by introduc-
ing raultinationals your dream ig go-
| ing to be fulfilled, it is not correct,

Sir, it is the fond hope that by
200¢ A.D, we wiill ail be healthy; all
inziang will be healthy. Fop this we
need 15000 medicines As on {oday
we are produecing only 6500 medici-
ties, that is, 50 per cent of the total
requirement. And %Yy  introducing
multinationals I do not think we will
be able to achieve that. The reason

iz, they will stop production after
reaching a certain maximum and
after gerting the maximum  proiit.
They are going to stop there, The

industrieg will not work and ag such,
our <rezm is not going tv be fulfilled.

Sir, the drug industrialists say that
there is no profit at all. Qut of 43 top
industries dealing in drugs 34 have
declared diyidend ranging from 5
per cent to 35 per cent, Doeg it mean
that they do not have profit at all?

In reality the position is not like
that. For instance, if someone
opens a small pharmaceutical shop

today, mext year you will find that
he has got a very big shop and in
four to fivea years you will find that
he has even two to three shopg of
his own. How is it? It is because
of theze profits and dividends, The-
vefore, there is a lot of profif in that
industry, This is the only industry
where nobody can Eo and bargain.
" Whatever price he dietates ig the
price. When that medicine is not
" ayailable elsewhere, there is no al-
. |ernative but to purchase it from him.
Tor a medicine which is normally
priced at Rs_ 10, you will have to pay

7 Rs. 50. There can be np guestion of
7bargaining at all. This is such an

© industry,

The pharmateutical industry has
been saying that the costs of produc-
tion, base materials and other things
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have increased and that is why they
have to raise the prices. There is
nothing of that sort; it is only to earn
more profit, That s why they want
decontrol and they  waing ihat
there should not be any price
fixation at all, My friend from the
other side was saying that a lot of
medicines are there where there can-
not be any price control, 1 say, there
can be price control. You impose it.
For example how was it that during
Emergency they were selling drugs
at figed prices and the shopkeepers
used to promptly return the balance
money, even if it wasz only a few
paise? And they were displaying the
price lists, When Emergency was
there, everybody was afraig that he
would be booked if he did not do so.
Sao, that fear was there, Now it is
rot there, They want to decontrol it,
They want that there should not be
any price list at all, It is simply be-
cause all these manufacturers want
to make more and more profits. That
is why 3 lot of pamphlets have been
sent to us, And they haye been ad-
viging us, And what ig theiy sug-
gestion?  Their main suggestion is
that they want decontrol and delicen-
sing. But licensing must be there; it
houwld not go.

Nog-only this. The Patents Act
must alsu be there. The Indian Pat-
ents Ao should not be  amended.
Moreoves, the industria] policy should
not be. applied to pharmaceuticals.
It is motv fit for our country: It is a
guest‘onuble thing. And you want to
induct it into this industry alse. If it
iz there, then we wan't be getting
any megicines, Under the guise of
the industrial policy, it made these
peop}* to rush herp to see that no
hindrance is there After all it is a
biter pill coated with honey and
sugar, Thnerefore, the installed capa-
city-wili -not be utilizej even if the
mwltinalonals are there because
their accounts will be transferred out-
side, We have seen the Scam. One of
the major foreigh banks is involved
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in the stam. Therefore, these people
will simply transfer their 'funds to

the bankg outside and their bank

balance here will be nil, Naturally we
will be the people who will be plun-

dered by these multinationals, There-

fore, we should not give any rtoom for

that.

Old is gold, and the 1986  policy
s*puld be retained. 'There should not
be any reyiew of (he policy at all
There is no necessity for reviewing
the policy at all, That is my humble
submission,

Thank you, Sir,
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SHRI G. SWAMINATHAN (Tamii
Nadu): My, Vice-Chairman, Sir, for
the last two or three days, for some
Ivurs we have been di:cussing this
drug policy, this background not-
and the piroposed national drug poli-
cy. This report has been  prepared
after extensive consultations with
various officers and also Members, I
congratulate the Government for
bringing ou; this policy note which is
a very comprehensive one It gives
the view_points of all the people
voncerning both the industry as well
as the Government. It -gives the
the
Jrug Control Department the Health
Department, the Chemirals and Pet-
rochemicals Department, After con-
sultations with them, this policy note
haz been prepared by the Guvern-
ment, Once apgain I congratulate the
joyernment for having brought out
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a very extensive policy note, on the
Dasis of which I wish (o offer some
of my suggestions within the very
shary time available to me,

One or two important points 1
will mention before going in to the
generalities because most of the Mem-
be.s have already spoken on the gen-
eralities on the matters, I personally
feel that this policy is mainly concer-
ned with pricing. It also has Various
other objectives about which I will
also mention, The pricing seems to be
the central subject.of this pulicy note
because Chemicals and Fertilisers 1s
the nodal Migisiry which is  going
into the pricing aspect of the drugs.

The other part is the quality con-
trol which ig under (he control of
the Ministry of Health, not exactly
under the control of the Chemiecals
ang Petrochemicals Department, I
do it know whether any officers of
the Health Ministry including the
Drug Controller of India is  present
here. So at the outset I wish to bring
1o your notice some of the points
which I wish to mention on the pri-
ce control mechanism  which the
Goyernment is now thinking of brin-
ging about, T want to quote what the
Stanling Committee on Petroleum
and U hemicals has said, I quote from
page 7 the repart:

“\When asked (o explain the steps
proposed for simplification of the
procedures, the Secretary of the
Department said that presently the
price  increase was based on BICP
studies and all that.”

He giave various factors about the
fixation of the price. One was for fix-
jrig t'we drugs under the price con-
¢rol some limit of turn-over would
‘e finsd This is ome  consideration
(hat ‘he Government has got as to
bow 11 fix the price of 5 drug, If they
think that a particular drug is sell-
ing for Rs. 1 erore or Rs. 2 crores or
Rs, 3 crores, then, they will consider
tn fix the price of it according to the
turn-sver of the particular drug.
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Either it may be fixed on the’ turn-
over of the formulation or on the
turn-over or the bagic themicals on
whicn this formulation is being bas-
ed. I do not know whether there
was a thinking in the Ministry also
that iy may be fixed on the basis of
the turn-oyer of the basic chemicals
on which this formulation i being
manuw; retured or whatever it is, [
wish to inform the Minister that pro-
fit and turn-over do not go together.
There are certain drugs on which you
may have a large turn-over but no
prt fit. Tt depends on the profitabllity
of the particular product, Supposn
you give a margin of 75 per cen 0r
100 per cent MAPE, there is ah imp-
ression that 100 per cent or 75  per
cent is the profitability of the manu-
facrurer, It is not exactly the profit-
ability of the manufacturer. It is only
the OUasic manufacturing expense,
tha( is, actually to malce the product,
the basic cherical out of whith the
prduct is manufactured. There are
chemists and laboratory people who
on it, There are variable eXpenses
like electricity and all that, All these
things g linto it. The encise duty
doesn't come into i, It comes later
on. These are the expenses which ge
into this, You are giving 75 per cemt
on the drugs on the National ;[-Iealth
Programme. You are giving 100 per
cent nn the essential drugs. There
are many other expenses which dre
involved in this. As the hon Minis-
ter would be knowing, mierely ms-
nufscpuring & medicine is n-t sélling
the medicine, After manufacturing
the medicine, the whole thing has to
undergo varioug processes of market-
fng. In pharmaceuticals, marketing
rakes a large amount of money. This
kas to be transferred to other places.
Then there are other expenses. These
expenses do not come in the -MAP.
Afrer all these things are provided
for, you get profit if your turnover
is such that you can make profits on
which you are able to absorp  your
fixed cost and your varidkle  COSIS,
Thereafter, you make a profit, This is
ithe profitability of a pharmaceutical
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company. Now, you szy that you are
thinking of fixing a partieular pric
for a particular medicine based on tiic
urmover of a medicine, When  you
telk of turnoyer there may be a
company which has only one or two ¢
¢ougr These tny rrotwo drwg,

hava a large turnover. Supposc “
company has a turnover of Rs, 3
crores. On tha( basis, if any formu- |
lation is going to sell for Rs. 3 croras,

you wili ix the priece vasad on the
liurkrover., ‘There may bz , company
with only (wo products hoth of

whieh midy have a turnover of Rs. 3
crores. There may be anather com-
prany which may have abou; 40 drugs
and it may also have a produttion of
@ turnover of R: 3 croreg, Their
fixed costs will be absorbed by many
other pinducts and then  whatever
they ger ougy of these produets
after the variable-expenses costs, tiiey
will be meaking a profit on chat, It is
no( a question of curnover of the pro-
duct alone, but which company and
with how many products. That is the
most importan: Tactor ¢hat the hon,
Minister has to consider. I do not
say that it does nc§ have any con-
cern. Bug that is not the sole criteria
for making profit. This is something

ilke tuwrnover (ax. Nowadays, the
Btate Govornmentg.... (Time-bell
rings).

Sir, I have not
first poing

even srarted my

SHRI TlspivaANAM G. VENKAT

RAMAN: He has only given the
preamble,

THE VICE CHAIRMAN (SHR1
SYED SIBTEY RAZI): I am sorry.

The House is running unfer cons-
(raint of (ime. (Interruption). I
wowldd reques;t you (o conclude with
in two or threp minutes.

SHRI G. SWAMINATHAN: I
would like the Minister 10 consider
this point seriously because it is very |
difficult (o have profitability and
pricing without taking this nto con-
sideration. Az o how many pro-
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vuelg are there, whag is the (urnover,
nether the company is absorbing
custs or not, are importan
poin(s which must be (aken into con-
sideration. There arc companies
which go on advertising and do nboL
spend on cihical promotion. There
may be companies which have a
large territory. There may be a com-

itxed

pany having a small territory
and yet turnover of Hs. 3
trores and there may be a
company  operating  all over-

india and making a turnover of Hs.
3 crores, There may be a company
with 25 representatives, and there may
be another company with 250 rep-
resentatives, making the same turn-
over of Rs. 3 crores. These are all

factorg to be taken into consideration.

Coming 1o the aspect of the price
of a particular drug manufactured by
a company having monopoly of W0
per cent being under control I wduld
weliome it very much, Take guch
companies and peg the price control.
yow give 75 per cent or 100 per cent.
Perhaps, I understand, you are think-
ing of giving 100 per cent, Once this
100 per cent is not sufficient, many
olther people will not come. Omnly
one or two companies will be doing
the  whole sales. Ultimtely, here
may not be enough competition. This
has been pointed our by a Congress
Member alsg here. Unless you give
cnough profit, people  will not rush
there, People operate gnly for prefit,
not for charity. Se, if you have a
company with 90 per cent monopoly
cnd I say (har it will have a pricing
which will be the ecritieria then,
thar itself will prevent other people

coming (o manufacture that
Thar will go agaifist the
interest of the Government itself, I
wan¢ the Minister to take into ‘¢on-
gideration of this also.

poaiiel,

Because it will rake much rime, [
do mor want to go into the competi-
{ion formula of 60 per cent markel
and five bulk drugs etc.

Now I come to the Jeader price for
small-scafa - industries about which
(hey are much concerned. There are
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about 8,000 small-scale indusiries, i
do not know what (he thinking oi
the Government is. Hon. Member
Mr. Venkatraman, whp spoke cefore
me, said that as per the 1986 policy,
almost all the drugs which are under
essential calegory were under
control, Now, i¢ appears rtha; you are
thinking of having a leader price
control not only for the Natjonal
Health Programme put also for the
essential drugs manufacrured by small-
scale industries. Sir, many small-scale
indutries in the pharmaceutical field
are in great difficulty. Suppose you
are going to‘have a leader price. ‘lThe
thinking is, small- secale indusiries
are making profiig because they are
selling  their products at higher
prices, It is very necessary for small-
scale indugtries because there iz not
much turnover for smalil-scale indus-
tries. Suppose you have only two or
three per cent profit and on that. you
have a large turnover, then you can
make a lot of money. Bu: suppose
you turnover is. But suppose, your
turnover 18 small, then you may have
to make a profit only on the higher
profitability of three or four products
because every producy oi a smail
seale industry doeg ot sell. I wouid
only say that if you have a leader
price for most of the items of the
small scale indugtries, based on a
large Company, which may have a
large turnover, on the basis of which
they can loweg the prices, it would
no; be good for SSI. The small
scale industries would be in a great
difficulty and this policy may creaie
a lot of difficulties for the small scale
industries. I would request the Minj-
ster to take note of this thing.

There are a lot of other aspects
‘which I will not be able to discugs. I
would only like o say that the price
increase tp the extent of 70 per cent
of the wholesale price index is a
welcome thing. But the point is,
along with that index, you have to
take intp account the prices of the
raw-materials. One wonderful thing
about the price control mechanism
is, it controls the final formulation
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or @ basie chemical. It doeg ng; have
<ontrol on the things tha; you are
going ip use for ihe basiz chemical
A basic chemica] has to be manufac-
tured our of geveral ingredienis and
the prices of those ingredlents are
noi controiled. The carton and bottle
price is not controlled; the label
price is not centrolled and then you
want to contro] ghe fina] price and
now, you are talking about a whole-
sale price index in (otality. I would
suggest that you take intp account
the priceg 6f these inpu; jiems also
and if these prices go up, you would
could have a cos¢ increase on formu-
lation. Otherwise, it will become a
Sankaran Commitiee of 1986 accord-
ing to which you have not increased
the packing slabs you gave. The last
slab came si¥ or seven years later.
Meanwhile, many industries had to
suffer, I am very happy that you
have studied the maiter thoroughiy
This matter reguire a deep thinking
and a lot of time is reduired for this
purpose. Mos; probably, Parljament
does not have that much time my
party’s time is also very less.(Inter.
ruptions).

THE VICE-CHAIRMAN (5YED
SIBTEY RAZI): You took double
your time,

SHRI G. SWAMINATHAN: It 1is
because you were sitting there and
you gave me the time, Thank you
very much,

st aaomA fasr (TET)
JUTATETH HENed, 3 ATeS
F R Y, IFT TG F AT H ATAAT
qeer  ANAE WRA A W FE
2, & Ja% dgwd g WX INAT andA

F@1E | EeR T Wiwefeafw &
Erﬁfrm'-raﬁcr qEEA W ST A @
e E, SAg d WA g | W
Y AFwreT AU § SEST  ®T 99X
IFT yOEE W ;AT 9 @
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g T8 Gl FASIC GLHFIL ¢ U 0-
EilcrED Irnﬁan%fc o =r€f g
T8 FAUsl T A WEAT AT
e & A en T AT ARy E
‘We can oppose it. We cannot stop it.
Affw fer @1 faweq  TEmm
JMRAT F |

st &% 5g Tigwm . FRSIT
¥ wgfau o0 TET T R OE

TLRTYT

qt FAFUAT tqsyi - wTr gwE
TR WS A1 W ardd oA STed
F ST W JOr Wy YEd @ fw
Y A I T JE a¥y

Tawene (§ag faed @y
w17 9 ARG FT qgqalT #1T | Fe
6 AR FT q7% § | 99 X A9
TFA BN T I q1 AT A0
F7 7

st FqCAT gy B s g
FRT 97 37%F 912 H {5 o FqETaA
© FIT S ARART 77 7q19 §, qHOL
awﬁ F {90 9% qETaT W
Ffer & s HTFaW a7 & zaq
¥ aW wAdF & G 2w ¥ Tawd
a e ra qar—aran-g AT T &
o9 R @ mwIET #T
T qEAT @F sa¥ e
TR ATEAT & ) FHE fawoq ifg F
e s v g@fe @57 =rfae, o
w“ra?rw“ra‘rﬁatmﬁﬁ ar
a1 § T =q |

4 %5 faFeT v wgm g R

g fa¥ey F9 {Far ST | 56 I
tr Sl qga'aiafvm T &eq Em‘rsrr FT
S| 2T Fiew a g 8 TEE §, W
f=n 2Ol fadr @7 SEY K 4 gz
# STl A8 g | olwe § udEy ager
& S 5 91 i o @ A, 4
T § R &R FHTT G @
HTRQ. 1T AW FiT g g TEEAW &
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T | O ITFFE FIAG 9 & Siaig
ITF G g‘r W Ag FAT AW
fF g st zaT FdE & JE%
faa f&ar fasma o i F=fmw
1 wewg A g ! s gew
F 7am gz 7 f3@ fammaw o+
qF A8 @A AfEC | 97 feqear
F @Q4 T 95 dog FHIET TH-
™ & TE Ad femm Smg o

@ § AEm fwoag & ¢ fn
g9 WX FU4 IAN 9Y @dg &9
¥ FEWT AR Eaﬁsntauen o
T ST @91 FH OFCN T |
mg%aﬁrﬁ Y
T grege  IAa &7

qE B ¥ favm ooy N R
afFT Faealt  sqamta &1 wFEET
A g FO0, ww g fawmr @
Fo agl, AFT ¥ TRarEfF W 2vw
¥ gawt 50 7@z fgga A emo
A AT & FT T 4T Te aar
ﬁmﬁrﬁwﬁﬁa@rw% Ao
e'raﬁaa'g‘rmqgr:mﬁ
fﬁ' W AT AR §
Ao Tre fe * X ﬁm‘r
ST 7 IRl seET e ) g™
@ I 7 97 AEg fae oo
H Ao UGS &o F Al WY a1
qFT | WL T SFA  THE I
TAAT ARAT g q1 ST AR W
HYT 2000 & IHFT FEFL DF OfqU
g FIq T :rngurmHﬂqg
@ g B @ wevve Gl 9w
11, 1993 & @& = R/ g
30 fear g & F 100 ¥ 1000
GYEE FAT AT AW A E | SR
oA dfagm 1 59 kAl @ @y
2.15 99 AT 10 a9 Y @
1991-92 ¥ FE  1992-83 ¥
26.50 ® g M | TE Wraﬁm
trTHg # foge & e
TEEL Al trmg‘rra'ra\%ﬁ S K]
Ay AT SAAT q 0y
FT AT 1 TG AT WY TGH‘WI"T



41| The National Cowmuwission

© [ %A fRaav]

i amr | 3FET T‘T'f’l’l‘ﬁ ECA [y
geE A wad § R OWEl ag
é | ag T A R R
pEaCd & AW b TFE AT @ F

Ay

AY W AT 0 FT A% g
f‘a:‘a'*g‘ﬁargh A W E At 7R

FET F 30 AT & 1 7=
Etf o & 1 @ T A
A faad us GaEd aME A
B 1 B 1 Gt e |
T OF Aifer & 77 o ERICII
& ag wm a1 # g ¥ AT
#ARTH AT FTwHe ¥ A gem ﬁ'
At TEE ey gem fEd
o AL Uaw | ammEEs J
EICERCHC I (G (o e
77 A% geq Afz A g wfge, &

AW WeHT £ | W TAH ZATE A
FRE g, IR A IFN, FATT AT
T 2ET | zafAe § wEm fw e
A1 9gTHAT 9 fasre w7

Aloq NI FAvE . O A0
T AL R\ W AT 2T S

AN § T TR | g rﬁﬁqﬁ
errxre—,:.smtr(sﬁ W T =y
TARI FE UFTN ¢ AT F OO
FIE FAT TAFT T@AT 2NT | 7 Efer
NI AT FOE gl TN
HAFH F G T OIART GgHT GAM
e §

“It came out during the examina-
tion that several irrational and non-
sensical drug formulations will be
manufactured and marketed in the
country on commercial considera-
ttons, The Committee fesly that
these drugs besides beiing hardcore,
the country could hardly afford
the productjon of such irrational
and nonsensical drugs, The com-
mittea, therefore, recommends that

" that Govt, hould take urgent
steps to totally weed out the manu-

[ RATYA SABHA |

1

|
|

Safai Karamcharls

412

facture and sale of irradonal ard
nongensical drugs.”

e & 27 w our F @
70 gwfadl 5 S AT W E |
g9 F AW 4T A FAR WK AT
W@ #1 THET ST g
oy fa3el aafed & o wwAr
18 & 1 7g7 faRen 1 gem & AE
Tt S fazfaed AEATCART § | &R g
TR Tedwd Fw ¢ ogEiaw #Y
WIGFT AT ARG FFT oy m e
FI) AE W (A99 earesr @0
yirafgd 00 s 4 ST §
HITET W UF AT FEAl [EAr L A8
& qfserr G F TCH | FORT Tleq®
Ay fEmrs s W ) wE A
AW TET T © ) HAl AFET FL
AHFFRLLT, HE I TT. F TRE
g7 UF 97 far a1 ©F WEW 4
TR T AL AFHA HAT TH FE FAT
g AT | qE T AT & 5. Fral.
UF\' AHTRTL w1 3T I AT

g a1 FuwA I HHT § | AT
w‘{ AT G WA ) TR T=AT
¥ az afssw GFET | i et
wogTrd ZT oW Al Er?'a FT T
FIOE | FET T AW | AET E
agT 2 w20 fwib wq gfzar
A8} 2 qf=TH FELFT | ST Fhed
F ﬁg“r' ¥ oEEr amr wel fha,
fasiefT A& Twadt | ST T+ 7297 I6F
waTiAy ® A0 f{ar s@ar ) dat
T § 4B o sl 9
#1 &% 1 wWA0 /TN | UEE
aferd Tl & [0 7 =dl 2 1%
TE SieR tr STEE \WI g1 0 TaAT &
f wgar =g 5 oag e oo
a T -m T HOFT | ATRA EY
Jy ofem wAfwd Fedw £, Al
ared g, femge & @1 wufom A
B RUERG] g FET AT AT FT WA
TET A eaa AT Her ey AN
¥ & QT | & ahAT § WTH( TATH

§
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T SA | T ERAr g W4F T §
Fg Aag fae s aber wrm & an
¥ S AgE W7 A GEr 41, Jr mdr
ST & @ o, fSg W Fr At
R & WL W IFA A 4T I
a0 & @RI AY A0 IO AT
W F 9% I gAT AW FT
T S @ | AL IE §HT FA
qar  zfT F e g8 g7 Adr
v |

DR. NARREDDY THULASI RED-
DY (Andhra Pradesh): Mr.,  Vice-
Chairman, Sir, while reviewing the
drug policy we have to keep in mind
three things. The first is availability,
the second is guality and the third
ig price. Let me come to the first
issue; availability. First we will take
up the availability of drugs both in
Government hospitals, sub-centres
primary health centres, hospitals @t
the talulk and district levels and su-
per-specialities and in the open mar-
ket. Out of these, the primary health
tenireg play a major role. If we Eo
to any PHC anywhere in India, we
cannot sec 99 per cent of the drugs.
There are no antibiotics; there areno
sulpher drugs; there are no analgsines
and anti_pyretics; there are ng cortico
steroids; there are no anti.TB drus:
there are no anti-dpsentery drugs;
theremre no anti-diabotics; there are
no diuretics; there are no cardiovas-
cular drugs; there are mo anti-hista-
mines; there are no helmenties; there
are no tranquillisers; there are no
anti-filarials; there are no anti-lepTe-
tics; there is no anti-rabiegy vaccine:
there is no anti-snake venom drug.
We can get only aspirin tablets, B-
complex tablets and B-complex in-
jections. The medical officer has to
prescribe and dispense only these
thvee things, B-complex tablets, B-
complex injections and aspirin tablets
for each and every disease. So (his
i the conditien in our hospitals. Why
iz this happening? Because the bud-
getary azllocation is less than 1 per
cent. That iz why it is happening.
On the other side, if you go to the
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open market there i1s also shortage
uf the same drugs, for example, the
anti-rabies vaccine. There is a shor-
tage. Sometimes there is nen-availa-
bility of anti-rabies vaccine. Every
year nearly 25,000 people are dying
in India because of rabis dog bite.
This accounts for 75 per cent of the
people who are dying in the world.
In the world 35,000 peonle are dying
and in India 25,000 people are dying
2very year because of non-availabi-
lity of ARV. The same is the case
with anti-snake venom drug also. Seo,
in the open market alsg there is a
shortage and sometimes there ig non-
availahility of medicines.. Why is
this happening? Because there is a
shortage in the production itself. If
we look at the estimated demand and
the actual production figures for 1991~
92, we can understand this ‘fact. Re-
garding penicillin, the estimated de-
mand for 1991-92 was 2,109 MMU,
whereas the actual production was
1,300 MMU, that ig 50 per cent. Re-
garding ampicillin, the production was
84 tonnes as against the estimated
152 tonnes. Regarding gentamycin,
the estimated Jemand was 6,655 kgs.,
whereag the actual production was 875
kgs. That is only 10 per cent. The
actual demand for rifampiein whieh
is anti-leprosy drug and anti-T.B.
drug, was 205 tonnes and the actual
production was 40 fonnes. The de-
mand for vitamin-A which is used
for National Blindness Control Pro-
gramme, was 110 MMU and the ac
tual produetion was 71 MMU.
The demand for analgin  was
1736 MMU.  and the artual
nreduction was 261 tonnes. The
demand for paracetamol was 2862
tonnes and the aetual production war
6 tonnes only. The demand “for INH
which is anti-tuberculosis drug was 333
tonnes and the actuadl production was
25 tonnes only. The same iz the ecase

ith digoxin. Pipercozine saltg drupge
are ossential for our country, for
aur rural  people. In  rural India
every child js suffering from mal-
nuritins. every woman is suffering
from anaemia. This s berause of

worm-infestation this is because of
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helminthiasis. For this helminthiasis,
for this worm infestalfons, these
drugs are needed. Its demand was 50
tonnes and its actual production was
nil. So, the same is the case with
diazepam and the same is the case
with dapsone. So, these figures show
that there is shortage of production
of these drugs in this country. Our
population is inereasing second-
by-second minute by minute and
day-by-day. Even for the same popu-
lation the demang for drugs, require-
ment of drugs is increasing because
of the increasing pollution air pollu-
tion, sound pollution and food
pallution. On the one  hand
the demand for drugs is increasing
and, on the other hand, production
is decreasing. If this frend conti-
nues, a day will come when there
will be acute shortage of  medi-
cines and people will die because of
non-availability of medicines. S,
this scenario will come., Why is it
happening? It is happening becaus= of
the D.P.C.O. It is leading to cor-
ruption. That is why most of the
profit of the manufacturers is going
to the officials in the form of corrup-
tion. That is why the profitable ratio
is decreasing. That ijs why (hey are
moving away from the drug indus-
try. They are investing in other
countrfies. They are doing so because
in tha tea and coffee industry the
profitable ratio is 10.9 per cent in the
smap and detergents industry the
profitable ratio is 8.2 per
cent. Pur in the drug industry the
profiteble ratio is ouly 3 per cent.
That is why the inyesto’s are mov-
ing away from the drug industry.
They are investing in other coun-
tries.

Sir, in the market we are seeing
drugs which have already expired.
We are seeingirrational combinations
and formulations. There are spurious
drugs, There are substandard drug.
In the fintravenus fluids we can see
_even foreign particles. Even the
WHO huss rcauotioned about these
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things. So, there are irrational for-
mulations, They are doing . more
harm than good. They are causing
side efects. There should be some
stringent punishment for them. Sir,
the quality control mechanism is
very weak. It is loaded with corrup-
tion. Sir, as T am a medical practi-
tioner, I know that most of the phar-
macists don’t have pharmacy licen-
ces. They just pay money and take
pharmacy certificate. The pharma-
cist who has opened a shop gives
his shop to somebody else. 'That
fellow, who does not have a pharma-
cy degree, runs that shop. The gua-
lity control officers and  druggists
know all these things, But they take
bribe from them and allow them to
continue the work.

Sir, I agree tha; priceg of our me-
dicines are less as compared to the
prices of medicines of other develo-
ped counirfes, especially the USA,
But at the same time we have (o see
that what is the per capita income
in India and what is the per capita
income in the USA. We have
to sep that also. If we decontrol
policies at the beginning, the prices
may increase, but after some
time they will come down. Sv in the
beginning itself, (1 check price rise,
we can impose, the Government can
impose some levy on the industry—
on the one side decontrolling of pri-
ces and on the other side imposing
levies—and the medicine can be sup-
plied to the Goyernment hospitals
so that the poor people get medicines
free of cost. Sir, T am a private me-
dical pracfitfioner ang I want to tell
one sector. In the case ®f all items
we have the manufacturing charges,
transportation charges, the wholesale
dealer. the rvetail dealer and then
there is the consumer. But in the case
of the drug industry there is also the
doctor, What happens is_ a medijcal re-
presentative comes with 100 bottles
of (onics. He keeps 100 Dottles in
the medical store. He takes money
for 60 bottles. About 20 bottles are
for the doctor and another 20 bottles
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are for the chermist. Nearly, 20 to
25 per cent commission goes to the
doctor and about 15 to 20 per cent
is spen; on the medica] representa-
tive and the literature. Because of
this, the price of the drug goes up.
Sq if that is curtailed or that is con-
tained—the commission paid to the
doctors and the extravagan; expendi-
ture on the medical repfesentative
and the literature—30 o 35 per cent
0f the price of the drug can be cur-
tailed automatically. Why is this
happening? Thig is happening beca-
use of brand names. Let ug take, for
example, Aspirin, Paracetamol and
Caffein. All these three combinations
are there in each and every analge.
tic. There are about 200 to 300 for-
mulations like Novalgin, Analgin so
on and so forth.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You have already
taken 10 minutes and T am not go-
ing to permit you further,

DR. NARREDDY THULASI RED-
DY: These are the foug  suggetsions
I wish to make. First is, decontml;
the second iis, improvemept in gua-
lity; the third is about the commission
that is benig paid to doctors and the
fourth is, instead of brand names,
there should be pharmacopoeial
names. With this I conclude Thank
you.

SHRI G. G. SWELL (Meghalaya):
Sir, all my friends from my group
are not here. So, 1 hope 1 will get
the full time of my group. I will be
very brief. I do not have much tfo
say in any case. In the firsi place
my feeling for the Minister is one
of sympathy. I wonder whether all
these things that we have been say-
ing, make any meaning (p him, I
wonder, whether the report of the
Standing Committee of the Minfstry,
he has been able to read ang digest.
According to him, a paper on drug
palicy wag presented to this Hbuse
more than a year ago, on the 12th
of August, 1992, At that time, Dun-
kel was not on the agenda, GATT
was not oh the apgenda.
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But teday, Dunkel and GATT
ave ¢entral fo the whole discussion of
drugs and pharmaceuticals in India.
I think, by the end of thig year, the
GATT negotiationg will be reaching a
final stage and an agreement would
have been reached ang what is known
as Dunkel Text would become a kind
of treaty of GATT. Now we cannot
afford to stay away from GATT as
a country and here rmy sympathy is
for the Minister because this ig some-
thing which is far beyond the scope
of his Ministry., He cannot take g de.
cision on it. It is the whole Govern-
ment that has to talkle 5  decision,
whether we stay in GATT or we
stay out. I think we cannvt afford
to siay out of GATT. Evyen the Stan-
ding Committee of his Ministry has
sald this much that we cannot stay
out of GATT. We cannot stay out
of GATT unless we want to stay out
from global trade, unless we want
o withdraw into a shell
and go back into the middle ages.
Now, rentral to GATT, central (o
any treaty of GATT under the Dun-
kel Draft, are three things: One is
the TRIPS, which is the abbrevia-
tion for Trade-related Intellctual
Proverty Rights, another is TRIM,
which stands for the Trade-related
Investment Methods, and another is
the Taternational Trade Organisation.
Now, Central to TRIPS are patents
and the question of wvatents relates
mnre ta drugs and vharmaceuticals
than to many other aspects ’nf our
etotomic lif=. The Standing Com-

itte= of your own Ministry say—
thev are not guite sure about the
rerrantaoe of the internationally pa-
tonfed drugs which ave being used
in Tndia—that fit varies from 15 (o 45
oer cent. T am mor» intlined (o be
lieve that it ic 45 wer cent. It says
here |

THF MINISTFR OF STATE IN
THF MINTRTRY OF CHEMICALS
FERTITISERRE (SHRT EDUARDO
FATFIROM ¢ Tf vou mermi@ me, I
wauld like t~ clarifv hig point. As
ner pur agsessment. in ferms of va-
e, there are, at the moment, 10 to
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15 per cent of the total drugs which
are under patent internationally and,
in term; of number, there are 40
items or so.

SHRI G. G. SWELL: Okay, that
is your assessment, Bug this js whay
the Standing Committee of your
Ministry says and I am
regarding from it. It says: Besi-
des the divergent views about the
shate of the internationally patented
medicines in the country which vya-
ries from 10 to 15 per cent to as high
as 40 to 45 per cent...” This is what
your own Committee has said. Is it
that you are not quite sure or that
they are nof guite sure?

SHRI EDUARDO FALEIRO: I am
guite sure and I do not want to com-
ment on the Report of the Committee
of Parliament,

SHRI G, G, SWELL: He is contra-
dicting his own Commifiee’s views. ..
(Interruptions)

SHRI EDUARDO FALEIRO: It is
a Committee of Parliament and not
a Committeg of the Government...
(Interruptions)

SHRI G. G, SWELL: And he is nv
expert. .. (Interruptions)

SHRI EDUARDO FALEIRO: It is
more your Commisiteg than mine,

THE VICE-CHAIEMAN (SYED
SIBTEY RAZI): Mr, Swell it is not
his Committee but it is the Commit-
tee of the House,

SHRI G.G. SWELL: That is the

first point that I would like {6 know.
Secondly, his offices say thap this is
not going to take place in another
ten years because there is a trapsition
period of ten years. T would like to
know whether it is true that a num-
ber of American-patented medicines
are in the pipeline Now, as regards
the question of ten years ... (Infer-
ruptions)
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THE \ VICE-CHAIRMAN (SYED
SIBTEY RAZI): You clarify the po-
rition later,

SHRI G. G. SWELL: You can re-
ply to my gquestions at the end
There is ng need to faar. Now, how
many DI those patented medicines
arein tha pipeline? We already have
a numbar of threats from America
under the American Patent Laws,
namely, under Specia] 301 or Super
301, where it says, “Unless you abide
by our termg of he patents for the
drugs that you are using in India,
that you are raiging in India, unless
you agree io pay the royalty, we are
poing to tzke action against you un-
der Spzcial 301" We have had to
di-cuss with them a number of times
and it is their grace that even today
they have not applied the trade laws
of 301, And, therefore, if these pa-
tented drugg in America are already
in the pipeline this guestion of a
grace period of ten years doesn't
avise, Now, I would like to know
whether he is in a position to exer-
cise control over the prices of drugs.
That is number one point. The other
point zbout Dunkel is that there
should not be any kind of discrimi-
nation against the working of the
GATT Treaty., Foreign companies
woulq have the right to enter the
country because they have a share
af 51 per cznt of the equity. You can-
not discriminate against them. You
cannot stop them. They rcan come to
any area nf operation.  Obviously,
their favourite ar=a of oneraffon will
ha drues bacause India is a big coun.
trv. ITndia offer- a grear marker for
drigs. 'Therefore, the have been
roming in’ their own way, They are
tn determine the nrices of the produ-
rt whather vou havs gat control or
not . If anv of vour laws does any-
thing that is discriminatory against
the Dunkel Drafe, thera ix an oreanf-
sit?_o_n eall-4 1h- '[_anev'natinnal Trade
Organ'sation. Tt 7s. this ormaniFation
that would hn warching and monitor

- ing the working of the econemic po-
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licies of every couniry, Whenever
this organisation, which has its office
in Geneya, decides that a particular
couniry by the way in which it be-
haves, by the way it conducts its ad-
ministration by the laws that it Jdoes
have even on patents does something
discriminatory, that will have to be
revised, reframed, in order to make it
fall in line with the patent lawg un-
der the GATT. If any country does
anything which fiz discriminatory, this
International Trade Organisation re-
serves to itself the right of authoris-
ing crossretalisation, We are already
under threat of retaliation from
, America, But when GATT comes into
operation, rhe retaliation thag Ameri-
ca will mete out to us will have the
authority of the GATT, We have
take all these things into considera-
tion, T don’t see anything in the Drug
Policy which was presented to this
House a year ago and it is no more
relevant. What is relevant in this
Report of the Standing Committee on
his Ministry, But even this Report
says that it did not have the time to
go thoroughly into he fimplications
of the Dunkel Draft The officers
who appeared before the Committee
also did not seem to be clear in their
minds, They do not seem to  have
clear views of what they are saying,
Some of them are saying here, in this
very Heport that it does not matter.
It is not a question of patents coming
fnto operation because the guestion
of patents will come into operation
only when the GATT adopts the Dun-
+kel Draf; as a Dunkel Text whereas
they are already, these patents are
already, in the pipeline, You know
very well what has happened to
iChina., China is in a much stronger
position than we are in India, China
has its own system of  medicine.
China has a favourable trade balance
with America. America cannot an-
noy ‘China betause China hag a very
big trade balance with America, I
am told that che trade balance that
China has with America is, in guan-
titafive ferms, bigger than the entire
value of our export trade, That is
the position in which China is. China
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is a veto-wielding member of the Se-
curity Cuncil. China is a nuclear
power. China has to expertise to
launch a satellite into the geosta-
tionary orbit, the kind of thing that
you are talking about when you are
talking about cryogenic engines and
technology, But even Ching has had
to yizld to America to implemen; the
patent laws of America in China. I
want to know whether we can afford
to do all that, Therefore, I feel
that this discussion is somewhat irre-
levant, the discussion is pointless, and
even [f the Minister is saying that it
is relevant, it appears to be irrele-
vant., 8o, I would like to thing that
the time is not yet ripe, is not yet
mature, is not auspicious, for us to
come to a clear idea about our drug
policy, I would like to suggest one
thing in all seriousness. Yes, the Mi-
nisier has been saying, "Whatever
you have been saying in this House
I take into consideration, It is very
good, We have to take stock of
what is going on aroungd us”. Bug 1
would say that it would be much
better if we wait for a few  more
months when the GATT comes to a
decidfion about its treaty and we haye
a clear idea of the whole thing and
the whole Gavernment formulateg its
attitude towards the GATT and it is
only then that we would know where
we stand and we could decide what
our drug policy should be. Thank

you, Sh'.f
THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Yes, Dr. Naunihal

Singh. Mr. Singh, your party is 1eft
with only two minutes. I do not know
how to request you to complete your
speech within two minutes. Even
then I would request you to be very
very brief.

SHR1 RAINI RANJAN SAHU: Sir,
Dr_ Nzunihal Singh is a very learned
person and you should be a little
more considerate,

THE VICE-CHAIRMAN SYED
SIBTEY RAZI): T am requesting hiim
to be brief and I will keep your re-
commendation in mind,
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DR. NAUNIHAL SINGH (Uttar
Pradesh) : Thank you very much Mr,
Vice-Chairman, Sir, for the opportu-
nity given to me,

Sir, the drug pulit,y, belng the life-
blood of the nation and being an in-
tegral part ©f our averall health pro-
gramme, the health care programme
of the Goyernment, has not aroused
much of a public deabte, and if you
compare this sad state of affairs with|
the recent Presidential election in
America, you will see thar actually
in the eampaign, the health care and
the medicare were hotly discussed
there. Although the drug policy
changes relate mainly to the findus-
trial aspect of the new drug policy,
yet they are equally important for
the health of the millions of the poor
people of thig country, In the absen-
ce of adeguate sanitation and prima-
ry health care facilities, India _ has
to rely on the pharmaceuticals as the
first line of defence against a wide
range of diseases,

Sir, the aim of any drug policy for
any country should always be to
make guality drugs and make them
available at very reasonable prices
which the common man can affgrd.
But, in the light of the globalisation
of the Indian economy, it appears
that the Government is turning a
blind eye toh many of the ground
realities, especially in the rural areas.
Sincg Independence, #a gpite of  our
efforis through various or successive
Plans, Five Year Plans, we have fai-
led to provide health care facilities in
the required guantum and also of the
required guality, Even now the Indian
pharmaceutical industries are domina-
ted by the multinationals who are
engaged in the manufacture of high-
priced drugs and also, surprisingly,
mf non- essential drugs. India’s con-
ditlon is different. However, accord-
ing to some rough estimate, about 30
per cent uf the rural pepulation never
se2s a doctor and about 20 per cent
of the rural population is treated by
ruacks., You know their fate, Sir,
when they arpe treated by quacks. A
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14,60¢(
persong fn the rural areas as compar-
ed to one doctor for every 3,622 per-
sons in the wholg country! So,  this
is our state of affairs.

Devaluation also affected the prices—
this is also g part of liberalisation—
in g very big way. At least in the
case of sixty drugs the prices were¢
raised aftzr the devaluation, The im
plementation of the Dunkel Drafl
proposals will affect the econSumers in
various ways. Currently, drugs ags-
regating 46 per cent of the total
drugs spld in Indian markets are
produced from drugs under the pro-
duct patents in other countries. Once
the product patent comes tp this
country, then even the bulk  drugs
imported ints India shall be subjecl
to product patent. Hence there will
not be any control on their prices
and, consequently, the prices of for-
mulations will always remain high.
Moreoyer, when product patent be-
comes a reality, then the prices will
go up by ten to fifteen  per cent.
With these price hikes in the boffing,
Sir, the new drug policy will reduce
the number of drugs, subjected to
price control, from 143 to 59 ouly.
Consequently, the prices of 60,000
drug formulationg will alsp go high
and will touch the skies. With in-
creased privatisation and no  Social
control the ‘distortions in health care
will worsen, The proliferation of pre-
scriptions for needless drugs has
already become »  problem, Health
¢are cost will spiral with the propo-
sed drug price increases  Cutting
down on thes public health expendi-
ture will obviously resuly in epide-
mics of water-borne diseases and
vector-horne discases.

Sir, the precent Drug Policy Re-
view drafi foruises mainly on pricing
and production aspects rather than a

rational policy which should  have
weeded our irrational, hazardous,
banned drugs, ensuring an  effective

quality control and a strong price and
production cantrol, Sir, a study shows



425 The Nationgl Commission [ 23 AUG, 1883

that in the past two years, drug pri-
ces have gone up by 50 to 200 per
cent, In the case of ACITROM, a
drug which is needed for the cardio-
vascular patients, the increase  has
been 500 per cent while the ORAP
which is an anti-depresant, the pri-
ce increase is 140 per cent, The price
of chloromycetin which is used for
typhoid patients has hiked by 200
per cent, It is pointed out that cont-
rary to what the World Health Orga-
nisation has prescribed that 270
drugs are good enough to trea; most
of the diseases, India hag more than
60,000 formulations, And most of
these formulationg are very irration-
al hazardous and unnecessary, More
shocking jis the fact that the promo-
tion of these drugs is at the cost of
essential drugs, At present, most
important drugs like anti-malarial,
anti-tubercular,  anti-kala azaar, are
in short supply. Surprisingly, the Re-
view draft of 1986 Drug Policy lis
considering relawation of price cont-
rol on more drugs, and withdrawal
of production control in general to
pave the way for multinationals Sir,
I am of the view ang [ strongly ex-
hort on the Government  thag it
should not give in to the multina-
tional’s demand which is totalally pro-
fit-oriented. And to say that they are
not making profit is jus; a gimmick,
In fact, Sir, the profit is increasing.
It is a surprise tha¢ the  restric-
tions and controls are being flouted
with impunity, 1 appeal to the Gov-
ernment to take a tough stand as
far multinationels are concerned,

Sir, 1 also demand the status guo
for the Indian Patent Act of 1970,
Sir, the country’s drug industry is
concerned about the moye under the
Dunkel Draft proposaly to  extend
product patent to the prbreess sector
as it would lead to price esealation of
drugs by 10 to 30 times. Ang it will
be a sad state of things, And,
therefore, Sir, new drugs will not be
available for a long time, and when-
ever available will be available at
a very high price, Therefore, Sir,
fit is absolutely essential that we can
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only have a process patent, (Time
bell rings) Sir, I will take one minu-
te only. I demand the etablish-
ment of a Nalional Drug  Authority
to enforce and monitor the National
Drug Policy. Besides, Sir, the public
sector companleg should be reviyed
and strengthened as the  premier
drug-producing units in the country,
I further demand the rejection of
the Dunkel Draft proposals and reduc
rton In drug prices, In fact, the pro-
posed changes reflect the dempands
made by a section of the drug in-
dustry, led by multinational compa-
nies, Therefore, there 5 every fear
that the Government, in the name
of liberalisation, is introducing poli-
cies which are helping the multina-
t.onal companmics push the indigenous:
drug iindustry out of business.

Lastly, Sir, the proposed changes,
if introduced, would lead to multi-
national companies monopolising the
country’s drug policy, a typical pre-
independence scenario. Hence, 1
oppose the changes that are envisag-
ed in the drug policy by the Cent-
ral Government [f they would affect
the life of the common map and if
they would adversely affect the in-
digenous drug industry,

MAULANA OBAIDULLAH KHAN
AZMI; Sir,...

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I am sorry 1 cannor
allow you, Your party has already
taken ten minutes more, The Minis-
ter,

SHRI EDUARDO FALEIRO-
Thank you very much ~ Mr. Viece-
Chairman. May I alsp thank all  the
crher Members who haye participa-
ted in this debate, Their suggestions
Lave been most valuable I mean no
disrespect if 1 don’t mention all the
names, Bur I mention th¢ name of
Mr. Gujral who inidated this debate
in the House and 1 alsty mention the
pame of Dr. Singh who  concluded
this debate. They are statesmen and
academidlans of excellence who have
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a iremendous experience in Govern-
ment coupled with their experience
of unfitaching commiiment to pro-
gress and prosperily of this country.
I look forward to their guidance
and to the benefit of their wisdom at
all tlimes,

I would like fo say here in the
context of what Mr. Gujra] said. M.
Gujral raised some ve.y fundamental
points, This ig really not the time and
there is also no need tp go into ihe
ideological debate on what Mr. Guj-
ral had said, It is not the time and
there (s no need also, because 1
agree with him tha;y the objectives
and the vision of Pandit Nehru re-
main relevant today as it has been
relevant over the lasy 40 yearg and
it will continue to guide ug and
illuminate our path, I am sure, in
the years to come. When we speak
about the policy, we are not speak-
ing necessarily of a change of vision.
When we speak about the policy, we
speak about the strategy and how
weg deal with the changed circum-
stances thar exis{ now ang  which
did nat exist 40 years ago, and for
that matter even a decade ago. At the
time of Independence, we had no
production and no manufacturing
activity practically worth  mention-
ing here, Why go as far back as 40
years? Even during 1980-81, hardly a
decade ago, our exports were just
worth Rs. 75 crores and imports were
of the order of Rs. 113 crores, We
had a negative trade balance to the
extent of Rs. 37 crores, I have got
here the figures of the last decade
and the figures of 1990, 1991, 1992
Our exports in 1980-81 have increa-
sed from Rs. 75 crores to so many
time more, almost 20 times and they
are of the order of Rs. 1445 crores
mow, We can proudly claim to have
a positive trade balance in this
particular industry of the order of
Rs. 638 croreg as it stood last year.

Much has been said about the dan-
ger of multinationals, T think we
should be proud of the fact that
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India itself hag its own multination-
al companies, 1 will just mention &
coubie of them. You have Ranbaxy,
for inatance, which has a presencein
Nigera and in Malaysia. 1 had
the opportunity to go (o Malaysis
aoout a year ago and I could see
what good reputation they haye and
how ihey can stand on their own
feet o©a the foreign soil and compets
with giants of this industry, And
that is an Indian multinational, Then
you have Lupin Laboratories, for in-
stanee, who have g very good presen-
ce in Thailand, OQur findustry in the
fiegld of pharmaceuticals has now come
of age and we can say with confi-
dence  that we can compete, and
compete successfully, with all the
great houses and all the great names
in the international pharmaceutical
industry. Thiz situation did not
exist at the time of our Independ-
ence, The situation as I said, did mot
exist even a decade ago, It is necess-
ary, therefore, that we should mould
our strajegies in the context of the
changing circumstances ta fake the

benefit of the nmew  circwin-
6.00 p.M. stances, This is precisely
what we are trying to do and some
of the ideas have been inCorporated
in this background note.

SHRI RAJNI RANJAN BSAHU:
Sir, on a point of order. Mr. Minis-
ter, you have said that Rs. 14,045
crores worth of medicines are being
exported. I haye polinted out in my
speech earlier that out of. this, more
than Rs. 400 crores account for cas-
tor oil apart from some surgical
items, Therefore, I would like to
know what is the guantum of medi-
cineg which is being exported,

SHRI EDUARDO FALEIRO: It is
large number. Sir, I was mentioning
about my visit to Malaysia, T was to
have visited the Ranbaxy laboratory
there. I could not do so though the
visit wag scheduled. But one thing I
can point out to the hon.  Member,
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Mr. Sahu, i that they are not mak-
ing castor ol They ale making me-
dicines which are compaztitive inter-
nalionally and of the best quality.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZ!); Mr. Minister, just
a minute, Asg per the agenda, we
have another business listed for 6
p.m., namely, half-an-hour  discus-
sion in regard to the child labour po-
licy.

SHRI G. SWAMINATHAN: Let
him complete,

THE VICE—CHAIRMAN (SYED
SIBTEY RAZI): You will continue

on the next day.

SHRI EDUARDO FALEIRO: E&ir, 1
will complete it within ten minutes,

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): It depends on the
House.

MAULANA OBAIDULLAH KHAN
AZMI:*

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I will not permit it
to B0 on record thar iz derogatory.

MAULANA OBAIDULLAH KHAN
AZMI:*

" THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): No. I am not pErmi-
tting,

MAULANA OBAIDULLAH KHAN
ATIML:*

. THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You cannct leyel a
charg= like this, It 'will not go on
record, -No. Whatever Maulana has
said will not go on record. Mr, Azmi,
please taka your seat, Nothing will
go.on record. Mr. Minister please,

"SHRI EDUARDO  FALEIRO:
Thank yop very much Sir. I .would-
now take up the points that
been raised here, .

A very important peint in regard
to the drug policy, namely, co-or-

have

*Not recorded.

dination between this Ministry and- r

1
{
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the Ministry of Health has been rai-
sed, Liven the Standing Committee
haz strongly emphasised this point in
their report.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Mr. Minister, I
asked you to continue on the next
day.

SHRI EDUARDO FALEIRO: I
will complete my reply within ten
minutes.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Then, I haye to seek
the permission of the House. Dozs
the House agiee? All right, yau try
to complete within ten-fifteen minu-
tes. Then, we will have the half-an.
hour discussion.

SHRI EDUARDO FALEIRO:  Sir,
as 1 was saying, even the Standing
Commitiee has suvngly emphasised
this poing in their report, 1 want to
assure the hon. Members that we
are fully alive to the importance of
such co-ordination ang the Ministry
of Hzalth, which js the user Mink-
try and respouasible for overall health
carz, is always consulted before mak-
ing any changes in the policy and its
imp!emeniation, There iz good co-
ordinafion between the two Minist-
ries and, as pointed out in the back-
ground note, g co-ordination cornmi-
tee would bg set up under the
Choirmanship  of  Secretary Chemicals
and-"-Petro-chemicals,  for implemen-
tation of the drug policy and taking)
effective and timely action thereon.
(Inezrruptions) 1°  have 'moted  the
poiny made by the hon. Member. Of
course, this commiftee would not
have any power of decision-making.
Howgzver, the conclusions of  this
conmmittes would be an important in-
put which would put in the minutes or
insome other from before it goes
for approval of the Minister, These
inputs together with the suggestions
made by hon. Members woulg serve
as- major- considerations in decisions

being takem by the Minister in charge,
Ultimately,., .
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SHRI DINESHBHAI 2 [RIVEDI]
(Gujarat) : Mr. wainister, just _ one
‘point. There wes u suggestion, Since
the Health Ministry is working to-
waitds ‘health for ail’, do yon think,
or, does the Government feel that it
is more appropriate tha; the drug
policy and anything related to drugs
should go to the Health Ministry ra-
thef than be under the present nodal
Ministry?

SHRI EDUARDO FALEIRO: This
Ministry was supposed to do this
type of work, If your suggestion is
accepted, we wiil have to abandon
this Ministry to a substantial extent.
Thergfore,- such a view has not been
taken, has not been contemplated.
But you have a point there. As I
said, there is very good co-ordination
between the two Ministries. If I put
it that - way, betler co-ordination is
called for. We will definitely strive
towards a more effective co-ordina-
tion. ‘

- SHRI MOHD. SALIM (West Ben-
gal): Is this coordination on paper
only or....

SHR] EDUARDO FALEIRO: No, it
is not on paper only. It is the other

way round. Firs; action and then
comes the paper work. (Inferrup-
tions). I am going to  speak about

drug controls.

Some hon. Members have ques-
tioned the need of bringing the drug
poliey in line with the new industrial
policy. No doubt, the drug policy is
distinct in regard to pricing, quality
control etc. and we have to look to
its special reguirements. Hcwever,
it would be in the inferest of the
growth of the drug ndustry If it is allow-
ed to take advantage of the removal
of industrial licensing controly and
liberzlisation emanating from the new
industrial policy. We need to  abo.
1ish industrial licensing and other un-
necessary . contmls—I am not talking
abont the need of controls but un-
necessary controls—which are coming
in the way of new investment in the
drug sector. However, as it would
still - be necessary—a necessary con-
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trol—for all manufacturers of drugs
to talte licences under the Drugs and
Cosmetics Act, the controls required
for the production and marketing of
any specific drug wowld still-be main-
tained.

There appears tp be some misap-
prehensions about the proposal of
automatic approval of foreign eguity
up to 51 per cent in the drug sector
as. permifted in other prority sectors.
Fears have been expressed that this
would adversely affect the domestic
pharmaceutical industry. I would like
to allay the fears in this regard by
calarifying that all controls, such as
price control, quality control etc. ap-
plied in the drug sector would be
applicable to foreign compamies in
this sector also. That meets the point
of Mr. Swell whg said that when
the multinational companies ocame, they
will a0t be subject to controls. They will
be subject to con'rols just like anybody
else

Our domestic industry has over the
years acquired sufficient strength =nd
canp withstand competition from even
multinationals. As I have already
puinted out, in fact, our own com-
panics areg globalising ang having pre-
sence in othep parts of the world.
This exposure to international com-
petition iy bound to henefit the do-
mestic industry also by spurring them
towards greater efficiency and also
giving them opportunity to collabe-
rate in new technology with foreign
investors, Let us understand that the
pharmaceutical industry is not like
handicrafts—with due respect to
handicrafts. Tt concerns the health
of the people. and for this the latest
technology must be  avaflable  be-
cause there is nothing vital, literally
vital, than the health of the people.
So, ithe latest technology  must
be available o  ug. It is
capital intengive and, therefare, fore-
ign investment with ccapital investment
and technology are to be welcomed.
Everybody welcomes foreign  invest-
ments today. In fact T do not know
of anv country which ig not seeking
foreign investment today. T would like
to know from the hon,  Menbers if



433 The Nationgl Commission [ 23 AUG. 1963 ]

they can mention a single country
which does not want foreign invest-
ment  Every single country in the
world is looking for foreign invest-
ment. I will come top the Dunkel pro-
posal in a moment, but it is suprising
how this type of objeclions are raised.
Whzt I would like to urge upon the
Chair is to have a full discussion on
the Dunke] proposal itself sp that we
could understand wha; Dunkel pro-
pusal ig all about aud then only with
a substaniial degre, of knowledge
we will be able to commment o this
Dunkel proposal.

Sir, foreign investment cap play an
important role in increasing the in-
vestment and bringing mew technolo-
gles and products for the drug sector
We should therefore, not be unme-
cessarily alarmed about automatic ap-
proval of their equity participation
going up to 51 per cent from the pre-
sent 40 per cent in the drug sector,

‘There appears to be rongensus
zhout the importance of the public
sector having a role in the future
also  in the drug sector. I
want to assure all the hon
I\{I_embers that wg are fully alive to
this issue. We are aware that public
sector companies, like IDPL, and HAL
have played a catalytic role in the
growth of the pharmaceutical industry
in this country. I; is unfortunate that
IDPL, and some other public gector
drug companies are not doing very
well at present. We are talking  all
steps for thefir revival and rehahili-
tation so that they can havea conti-
nued presence in the drug sector.
The policy of reservation of items
for exclusive manufacture by the
public sector iz also mot being given
up and such items in regard to which
they have made huge investments
and where they are able to cater to
the need of the country can conti-
nue te remain reserveq for exclusiye
manufacture by the public sectar.

Hon. Members have also mention-
e'd about the Natinnal Drug Autho-
rity. T woulg like %o clarify that the
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functions envisaged for the Natignal
Drug Authority peitain to the areas
of rational use of drugs, guality con-
trol and consumer awareness, which
are presently lopked after by the Mi-
nistry of Health. These aspects would
be pursued guite vigarously by the
Health Minister, I myself have al-
ready written to the Health Minister
in this regard and I will meet him
to discusg these mat‘erg personally.

As I have mentioned in my open-
ing remarks, we are fully alive fo
the importance of quality control in
the drug industry. As hon. Mem-
bers are aware, the Ministry of
Health discharges this responsibili-
ty, but we are coordinating the mat-
ter with them. I am glad to inform
hon. Members that the Ministry of
Health  has alaready taken several
steps in this direction. Not only are
they talking steps to strength and
rcorganize  the  enforcemen  machi-
nery for quality control both at the
Central and State levels, bu; other
steps like having better testing labo-
ratories and encouragnig good ma-
nufacturing practices have alsp been
taken. The punishment for manufac-
turing of spuribus drugs has been
enhanced to check this menace.

Many Members have expressed
their views on the criteria for selec-
tion of drugs and also on the whole
question of price control. In  view
of the suggestions made in this House
as well as in the other House, the
Government will have a relook at
ths whole guestion of price mecha-
nism.

I may, while concluding', po into
the modifieation being considered, and
I will say which are the modifications
that we are going to implement after
the session iz over, and which are
the modifications that we are going
to lobk at agaln in the light of the
discussions in both the Houses. Basi-
cally, the modifications we want o
look at again are those which con-
cern the price control mechanism.
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I am glad that hon. Members have
raised the point regarding greater en-
couragement to Research ang Deve-
lopmeny fin the drug sector, This is
particalarly - important  for this scctor
which has a high technological con-
tent and were obsSolescence jis very
tapid, As we have ourselves pointed
out in the Background Note, we pro-
pose to set up an inter-Ministerial
group to comsider varlious suggstions
for providing greater incentives for
R & D work. It iy proposed to no!
only give high tax incentives for R
& D work, but thoze units which are
doing R & D work are allowed high-
er retrurn on net sales. New products
introcduced through domestic R & D
efforts would be exempted from pri-
ce contro! for = sufficient time.

Hon. Members haye voiced appre-
hensionz about the effect of Dunkel
proposals on the domestic pharma-
ceutical industry and the prices of
medicines for the common man. It
has been said that we are giving up
our self-reliance and eIl our indepen-
dence. The point is—No. 1—that the
Dunkel proposals are still under ne-
gotiation and. No, 2. Hon, Members
may be aware that China, as has been
mentioned, is also concerned with its
independence and very  sensitive
gbout it and which s a country which
comeg ecloser to us in termg of size
and lsvel of development It has not
only agreed 1o the Dunkel propo-
sals hut has signed them in a bilaferal
agreement with retrospective effect
from 1986. I hag already been men-
tioned in this House, but perhaps whar has
not been mentioned in this House is 1hat,
just last April, a Jarge group of 38 deve-
loping and dcveloped countries have ad-
ressed " a mmessage to President Clinton
and Yohn Major, urging s early conclusion
and John Majof, urging an  early
conclusion” of the Urnguay Round on
the - basis of the Dunkel proposals.
I have said 38 developing and deve-
loped countries, and T would just like
to - mention some of these countiies
50 fha; we get an ~ idep of the ideolo-

[RAJYA SABHA ]

Safai Karamchari's 436

gical divide being broken, apart from
the geographical divida being broken
Some cf the countries included there-
in are, Australia Austria, Bangla-
desh apd Cuba. Cuba, for instance,
ig one of those counries which sup-
port the Dunkel proposals — that
would be of interest to the hon.
Mamber there—and if wants an early
implemen‘ation of the Dunkel pro-
posals, Suba, Hungary, Indonesia—a
country like ours—Pakistan, Senegal
—a country in Africa—Tanzania and
so on and so forth are those coun-
tries. But Cuba would be of greal
interest to *ha hon. Member, M.
Salim_ Cuba is amvung thz countries
which want an early implermentation
of the Dunkel proposals.  Therefore
vou wil] see the peographical divide
and the ideclogical divide being bro-
ken_ .. (Interruptions... Now the
hon. Membei's position is this: The
whole world is wrong and only we
are right. Well, I am unabls fo dis-
agree wih the hon. Member. Maybe
we ave right. Buy, then, it reguires
a close look at what these Dunkel
proposals are. Therefor2, T submit a
discussion on the Dunke] proposals
would be uscful

SIIRI SANGH PRIYA GAUTAM.
Are you de‘eu-ling the Dunke]l pre-
posals?

SHRI EDUARDO FALEIRO. No, I
g8m not defending them but I am fac-
tually. ...

SHRI SANGH PRIYA GAUTAM:
You have emphatically mentioned
about Cuba twice, '

SHRI EDURADO FALEIRO: -
I have gaid that the whole attitude’
today is that the geographical divide
tias been broken and the ideological
divide has been broken Here we are-
isolated. I am prepared to - accept
that only we are right and that the
whole world is wrong. I am prepar-
ed to accept tiat position- that only-
we know the truth and that nobody -
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else knowg it, bug, then, in this situa-
tion let us have a discussion so 'that
we pget a greater clari'y about the
whole thing. What I have mentioned
aboul the Dunkel proposal is that we
are negotiating them sg that the
maximum advantage is obtained by
us in that particular set-up,

We are fully conscious of the con-
cerng of the pharmaceutical indust
in this regard. But, as the hon. Mem-
bers are aware, the Dunkel proposals
are still under negoiiations, and hat
is the point, and mnothing can be
said about their final outcome, In
any case, perhaps, there is heed for
greater clarity in regard to 'the pos-
sible impac; of the Dunkel proposals.
Generally, 10 to 15 per cent....

SHRI SANGH PRIYA GAUTAM:
I have got a point of order. Sir, dis
cussion on the Dunlte] proposals is
on the agenda. On ‘the other hand,
Yoy are saying that you are having
negotiations on the Dunkel propo-
salg. Without discussing the mactter
in 'the House, without taking the
people of this country into confi-
dence znd withai: takine a final
decision, how ecan you say that you
are negotiating them.,

SHRI EDURADO FALEIRO:;
I am stating the position; 1 am giv-
ing the factual information which, I
am gure, the hon. Member will wel-
com. B

There is meed for greater clarity in
rcgard to the possible impact of the
Dunkel proposals. I am giving the
facrual position, Ten to fifteen per
cent of the rurnover of drugg In the
market is under patént. Some newly
discovered drugs are patemed, while
some exjsfing drugs under patent go
out of the patent regime after the
expiry of the patent period. Obvi-
ously, the Dunkel propogals will not
have any effect on 85 to 90 per cemt
of the turnover of drugs outside the
patent regime. Moreover, the effect
of these propozals will bhe felt only
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in regard to the drugs which are
patented afier the coming into force
of the new trade agreement, Ag we
are using many drugs which had
peen discovered long before outside
control, perhaps, the effect of the
Dunkel Proposals on production of
drugs and their prices would
not be as much as is feared,
perhaps. I ‘also hope that with
greaier emphasis on regearch
and development, our own industry
wil] rise to the challenge aad turn
the new patent regime to ils own
advantage. As in all probability
there will be many non-paten; sub-
stitutes  for  essential therapeutic
drugs, the effect of the Dunkel pro-
posals on the prices of common drugs
should be reduced.

The point, however, after saying
all this, is that the subsiance of thig
is that we are negotiating the Dun-
kel proposals so that we get the best
passible advantzge undey it. That is
the only thing .that I can say in this
House. The ather things are by way
of backgroungd information which the
hon. Membirs may consider as the
factual irfo maticn

| agree w.th the hon. Membars that
apart ‘rom the allopathic gystem of
medicine, ayurvedic, unapi and other
traditional .ystems need to be en-
couragxd and given a wider
coverage. Actually they are part of
our exist'ng policy, and these sys-
fems have to b, further encouraged
and improved capen with a.view to
widening the coverage of the health-
care gchemes of the Government.

Finally, may I thank all the hon
Members who  have parlicipated in
the debate and others who have
been present here and particularly
alsp the Standing Committee of this
House for their very valuable contri-
butions, As T have mentioned, I
will takte their viewg into considera-
tion.

In view of the discussions we
have had here, I have mentioned in
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this backgroung ground g¢
graph 24:

para-

“The following modifications in
the existing priving system, are
being considered, .

“(a) Single list of price con-
trol drugs with Maximun Aliow-
able Post-manufacturing  Kx-
penses (MAPE) of 100 per cent.”

At present there is a distinction
between those drugs which are really
the most essenilal and others, They
get only 70 MAPE, and the others get
100 per cent. We think thag there is
no reason for this distinection. Essen-
tia] drugs must be pur togecher, and
they must ger 100 per ceny MAVYE,
WOtherwise, the mgst essential  drugs
will suffer, and there will be diver-
sion to others.

“(e) To fix ceiling prices for
commonly marketed standared
pack sizes and make it obligatory
for all including small scale units to
follow the prices so fixed.”

What has been said here is very
reasonable. Yoy have a pack here
from gmall scale units, and you have
a pack here from others. The prices

must be the same. The contenty are
the same, You want to protect
small seale units. The Ministry of
Industry protects them in  many

other manners. In any case, most of
the drugs made by small scale indu-
stry, are outside pricz contrels.
But¢ on these facts they must have
ong price. That is Wwhat it right end
that is what is fair and that is what
jy in the interest of the comsumers.

A point hag been made that we
must in this country encourge basic
mannfacture rather than just impart
formulations. For this at paragraph
(h) we have decided upon all  these
modifications on incentive for  basic
manufacture by allowing a rate of re-
turn higher by four per cent. This
is alsp in line with the thinking of
the House by and large and we are
guing to implement these thlee

points after the session,

[RAIYA SABHA |
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Ag far as all others (b), (o), (d),
(f) and (g) which concern price con-
troi are concerned the Government
will look at thjs in the light of the
discussion and will see (hat the
prices do noy jump up. While it will
simplify the procedures, it will not
be at the cost of the sharp rise in
prices. We will nof find ways and
means. . ..

SHRI JAGDISH PRASAD MA-
THUR: (Uttar Pradesh): This 4 per

cent that yon have said is the mini-
mum or the maximum.
SHRI EDUARDO FALEIRO:

It will be 4ig.er by 4 per cent. Nut
more, nor less.

T W aE AW, T
W OFaHEE W AR WFE Y A
fear (& 4! A ST &Y ANy Ay
T W HO ¥ AW wREdS W
e =fgd  wifF  wEr S & Ay
g fawdt @l FT ASES wWAE
frerm_g | &, @ el & o oog,
T, feamer T

THE VICE-CHAIRMAN (SYED
SIBTEY RAZl.: What is your re-
action?

SHRI EDUARDO FALEIRO
I have neg objection,

SHRI PRAMOD MAHAJAN

v

(Maharashtra): Sir, is he withdwew-
kog? ! Cla

SHRI EDUARDO FALEIRO:
No.

SHRI PRAMOD MAHAJAN:
When the Minister has iaken two

names of the companieg, I think he
has spoken with a respensibility.
How can you expunge Which % some-
thing not unparlimentary? He will
have te withdraw it.

SHR RAJINIRANJAN SAHU: The
nemes of the firmg should not go.
This is not 8 forum for prometing...
(Interruptions)
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THE  VICE-CHAIRMAN (SYED
SIBTEY RAZI). What is your point.
Mr, Salim?

SHRI MD,6 SAIIM: Sir, speaker
after speaker tried te stress upon the
fact all along. The Minister while
replying a; the  beginning and some
of our colleagues have said that 15 per
cent of the drugs, which are avail-
able in the market are patented, I
wanted to mke this point, It ig not
a fquestion of number. It is a question
of saleg volume. So, if you consider it
on the basis of sales volume, it & much
more, not 15 per cent.  Otherwise it
will send wrong signals. You have
to say what in accordahee with the
sales volume these patented drugs
are. Then it will not be 15 per cent,
Mr. Minister. Don’t you agree as per
the sales volume 42 per cent of the
anti-biotic drugs are patented; 56 per
cent! of anti-ulcerate drugs, 41 per
cen; of cardio-vescular drugg and 98
per cent of anti-becterial drugg are
patented. Now, when you come to
this forum, yoy say it is only 15 per
cent drugs, as if you wil] be able to
manage. But if you consider it on
the basis of sales volumes, it will be
much higher.

SHRI  EDUARDO FALEIRO:
No, Sir. The position 1is like this.
When we are talking about 10 to 15
ber cent as per the ssles valume,
there seems to be some  confusion.
Some people mentioneq 10 to 15 per
cent. other mentioned 42 per
cent. The position is like this. The
value of 10 to 15 per cent is what it is
now #n circulation in the market. The
number of drugs is around 42 per cent.
So, let us not confuse it with the
number of items. There is ng great
impact, becausg the period of patent
is 20 years. (Imterruptions)

SHRI RAJNI RANITAN SAHU:
What about my point of order, Sir?

THE VICE-CHAIRMAN (SYED
SIRTEY RAZI)- Just a moment. I
will give my ruling on it

SHRI JAGDISH PRASAD MA-
THUR (Uttar Prdesh): While some
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drugs are  transferred from  essential
to non-essential, a pgrea; price 1ise is
there. What steps do you propose to

take tp check it?

SHRI EDUARDO FALEIRO:- That
is what I said. What Mr. Mathur is
saying is precisely my view. In
view of the fears expressed by the
Members that while taking away
some drugs which are under the
;it:c cotrol  and de-controlling them,
the price will rise sharply. In view,
this we are keeping these thingg for
a fresh look. If I may say so, we are
keeping themn in abeyanece untill we
look carefully on that.

DR. NAUNIHAL SINGH: The hon.
Member, Mr. Md. Salim’s .point has
gone tp the wind, His guestion was
this. Actually the
White Paper on the GATT negolia-

Government’s

tiong falsely gives this figure that
only 10 to 15 per cent of the drugs
in India are under patent. This
fizure of 10 or 15 per cent relates to
the number of dfugs availabl, in the
market and nog tp the percentage
of. ...

THE VICE-CHAIRMAN (SYED
SIBTEY LLAZI). Dr. Singh, the Mini-
cver has already reacted o thig point.

As regrds vhe point raised by Mr.
Sahu, taking the names of a few
companies by the hon. Minister, I
may tell the hon. Member that I had
Leard the Minigter's reply with rapt
attentjon. I think they wére well in
the context of his reply. The
Member  should not ~be so
sensitive about al] these things.





